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PIRA .l

INTRODUCTION

1, the Chairperson of the Committee on Government Assurances (2020-2021),
having been authorized by the Commitiee to submit the Report on their behalf, present
this Forty Third Report (17™ Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on
03" December, 2020 took oral evidence of the representatives of the Ministry of Civil
Aviation regarding pending Assurances.

3. At their sitting heid on 19 February, 2021, the Committee on Government
Assurances (2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and
recommendations of the Committee have been printed in bold letters in the Report.

NEW DELHT; RAJENDRA AGRAWAL,
1@ March, 2021 CHAIRPERSON,
37 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT
1. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc.,.given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable to implement an Assurance, that Ministry/Department 1S bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time
necessary for the purpose and the extent to which the Assurances have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy decision to
call the represéntatives of various Ministries/Depattments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of Assurances
implemented by the Government.

3. The Committee on Government AsSurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of the Government of India, in a phased manner and review the pending
Assurances. The Committee took a step further and decided to call the representatives of
the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.

4. In pursuance of the /bid decision, the Committee on Governmeht Assurances (2020-
2021) called the representatives of the Ministry of Civil Aviation and the Ministry of
parliamentary Affairs to render clarifications with regard to deiay in implementation of the
pending Assurances pertaining to the Ministry of Civil Aviation at their sitting held on 03"
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December, 2020. The Committee examined in detail the following fourteen Assurances

(Appendices — I to XIV):

SI.LNo. | SQ/USQ No. dated Subject

*1. USQ No. 1509 Naming of Airports
dated 30.11.2011 (Appendix - I)

2. USQ No. 2516 Airport Expansion Projects
dated 28.03.2012 (Appendix ~ IT) :

*3, UsQ No. 1165 Flying Schools/Institutes
dated 01.12,2014 (Appendix — III)

#4. USQ No. 1916 Flying Training Institutes
dated 09.03.2015 (Appendix — 1IV) _

*5, USQ No. 932 Flying Training Institutes
dated 27.07.2015 (Appendix — V)

*6. USQ No. 1231 Installation of GAGAN System at
dated 01.12.2014 Airports

{Appendix — VI)

7. USQ No. 1319 Land for Airports
dated 03.03.2016 (Appendix — VII)

*8. SQ No. 464 Night Landing Facility at Airports
dated 06.04.2017 (Appendix ~ VIII)
(Supplementary by Smt. Darshana
Vikram Jardosh, M.P.)

*9, USQ No. 3181 | Slots at Dubai Airport
dated 03.08.2017 {Appendix ~ IX}

*10. USQ No. 3986 Renaming of Airports
dated 10.08.2017 (Appendix — X) :

11, Special Mention Action against Jet Airways Pilots for Cockpit
dated 04.01.2018 Fight
by Dr. Kirit Somaiya, M.P. {Appendix — XI)

12. USQ No. 560 Air India Incident
dated 13.12.2018 {Appendix — XII)

13, SQ No. 221 dated 27.12.2018 Sale of Air India Land
(Supplementary by Shri Uday Pratap | (Appendix — XIII})

Singh, M.P.)
*14, 5Q No. 221 dated 27.12.2018 Sale of Air India Land

(Supplementary by Shri Sharad
Tripathi, M.P.)

{Appendix — XIV)

*Implementation Report laid on the Table of the House on 11.02.2021.




1 The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfilment, dropping/deletion and extension, the procedure for
fulﬂment etc., besides maintenance of Register of Assurances and periodical reviews to
minimize delays in implementation of the Assurances are reproduced at Appendix-XV.

6. During the oral evidence, the Committee enquired about the system in place in the
Ministry for reviewing the pending Assurances and the frequency of meetings held in this
regard. The Secretary, Ministry of Civil Aviation informed the Committee that they had
prepared a brief presentation about the works that have been done in the last one year in
the field of aviation, difficulties faced during the time and system in place in the Ministry
for review of pending Assurances. He sought permission from the Committee to show the
presentation. After getting permission from the Committee, the representatives of the
Ministry. showed the presentation to the Committee.

7. In view of the explanations submitted by the representatives of the Ministry of Civil
Aviation during the course of oral evidence, the Committee acceded to the request of the
Mlnistry to drop the two Assurances mentioned at SI. Nos. 2 and 7 in the above list.
Subsequently, Implementation Reports have been furnished in respect of the eleven
Assurances mentioned at SI. Nos. 1, 3 to 6, 8 to 11, 13 and 14.

Observations/ Recommendations

8. The Committee note that the 14 pending Assurances pertaining to the
Ministry of Civil Aviation, taken up by them could not be implemented by the
Ministry even after a lapse of time ranging from more than two to nine years.
After t_:eing taken up by the Committee, the Ministry subsequently furnished
Implementation Reports in respect of eleven Assurances but the same are yet to
be laid in the House. The Committee are concerned to note that even after

conducting weekly review meetings as claimed by the Ministry, there is an
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inordinate delay in fulfiliment of the Assurances which indicates that
monitoring, reviewing and follow-up action need to be further strengthened and
streamlined. The Committee feel that the gaps/loophﬁles observed in the
implementation of the Assurances need to be identified and bridged/plugged at
the earhest. In addition, the present arrangement of Assurance review
mechanism instituted by the Ministry should be overhauled and the
implementation of the Assurances be monitored and outcome based review
meetings be held at the highest level at regular intervals. The Committee also
observe that lack of co-ordination between the Ministry of Civil Aviation and
other Ministries/Departments including the Ministry of Parliamentary Affairs,
the nodal Ministry; State Governments and agencies concerned is one of the
reasons behind delays and lapses in the fulfiliment of certain pending
Assurances. The Committee, therefore, desire that the Ministry of Clvﬂ Aviation
should adopt a pro-active approach, sensitize Mt - | officials about the
importance of Parliamentary Assurances and enhance the level of co-ordination
with other Ministries/Departments including the Ministry of Parliamentary
Affairs; State Governments and agencies concerned for early/timely
implementation of all pending Assurances. The Committee also desire that the
Minutes of the review meetings undertaken by the Ministry for monitoring of

pending Assurances be furnished to them.,



II. Review of the Pending Assurances Pertaining to the Ministry of Civil
Aviation.

9. In the succeeding paragraphs, the Committee deal with an important pending

Assurance pertaining to the Ministry of Civil Aviation and critically examined by them.

A. Air India Incident

10.  In reply to USQ No. 560 dated 13.12.2018 regarding ‘Air India Incident’ (Appendix-
XII), it]rvas stated that on 12.10.2018, M/s Air India Express B737 aircraft VT-AYD was
involved in an accident while taking off from Trichy Airport. The aircraft was operating
flight AXB611 (Trichy-Dubai). During the takeoff from RWY27, the landing gear and belly of
the aircraft hit the localizer antenna and upper part of the aerodrome boundary walil. As a
result the portion of the boundary wall got broken and the ILS localizer antenna damaged.
The aircraft flew in damaged condition for approximately 4hrs 20 min and landed safely at
Mumbai. The occurrence of the incident had been treated as an accident and was being
investigated by Aircraft Accident Investigation Bureau (AAIB).

11.  In 8" Status Note furnished in December, 2020, the Ministry apprised the position
regarding implementation of the Assurance as under:-

“Investigation is a time consuming process and notwithstanding complete lockdown
due to COVID-19 w.e.f. February 2020 woridwide, all efforts are being made by
Investigation team of AAIB to close the investigation at the earfiest. AAJIB has
Informed that the accident report has been completed and sent to National
Transportation Safety Board for their comments on 29.10.2020 as per ICAQ Annex
13 requirements. AAIB has also informed that efforts will be made to complete the
report tentatively by 31 December, 2020,”

12.  During oral evidence, the Secretary, Ministry of Civil Aviation deposed before the
Committee with regard to the Assurance as under:-

In Trichy there was an Air India Express airplane whose bottom wheel of the
landing gear collided with the compound wall while taking off. The plane had gone



haif way. Then it was called back. It was a serfous lapse. There is an Aircraf
Accident Investigation Bureau for investigation. Through that we have done the
investigation. Investigation draft final report has come. In matters of fnternaabna/
organizations, we have to send the draft Report to the country of manufacture i.e.
where that plane was manufactured so that if there is any imperfection about the
plane, they can provide views on it This Report has been sent to the National
Transport Safety Board (NTSB), One of the Agencies of US on 29 October. We hope
that the reply will come b y 31 December. After that AIB will finalize its Report. ~

13.  The Committee asked as to whether the Ministry Would like to request for extension

of time, The Secretary, Ministry of Civil Aviation replied as under:-

'Sir, we have already taken the extension.”

14, The Committee wondered as to how the plane whose belly was injured kept flying
for four hours but nobody could find out the damage and enquired as to whether there is
not an\,; system which can detect the damage. The Secretary, Ministry of Civil Aviation
submitted during evidence as under:-

"Sir, two things have happened in this. Pilot sa ys that when he feit that there was
some thud/hang, he kept flying. Later, when the aitport people went to see there,
they saw that the wall was broken,

15.  The Committee then desired to know about the presence of sensors in the aircraft
which could have prevented the damage to the aircraft. The Secretary, Ministry of Civil
Aviation further elaborated as under:-

"The entire belly of the plane was scratched, Whatever we do, ultimately it
depends on the pilot’s experience. All the crew members there sald that they heard
- Ssome voice. Whenever this happens, those who are good pilots immediately bring
the plane back. Nobody, takes the risk but this aircraft kept flying. The girport



people saw that the brick(s) had fallen there. They asked them to comeback and
these people came back.”

Observations/ Récommendggions

16. The Committee note with concern that the Assurance given in reply to
USQ No. 560 dated 13.12.2018 regarding ‘Air India Incident’ is pending for
implementation for more than 02 years despite the fact that the issue pertains
to a sensitive subject i.e. Aviation Safety ahd Security. The Committee’s
examination has revealed that on 12.10.2018, an Air India Express Boeing 737
aircraft was involved in an accident during takeoff from Trichy Airport and got
its entire belly scratched besides damaging ILS localizer antenna and also the
aerodrome boundary wall. It continued to fly in damaged condition. The officials
at the Trichy Airport called back the aircraft and it landed safely at Mumbai after
approximately 4 hrs and 20 minutes. The occurrence of the incident was treated
as an accident and was being investigated by Aircraft Accident Investigation
Bureau (AAIB). The Committee have been informed that the delay in
implementation of the Assurance is due to COVID-19 lockdown and time
consuming investigation process. In the meantime, AAIB has informed the
Ministry that the accident report has been completed and forwarded to the
Nationél Transportation Safety Board (NTSB) for its comments on 29.10.2020 as
per ICAO requirements. AAIB also informed that efforts would be made to
complete the report tentatively by 31.12.2020. The Committee feel that safety
and security of air passengers is of paramount importance and should be
accorded top priority. In the instant case, it is unlikely that the pilots did not
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realize that the aircraft had hit something as the cabin crew themselves
admitted that they heard noise soon after the take off roll. However, strangely
enough, the cockpit crew décided to continue flying for more than 4 hrs. The
Committee feel that it was a serious lapse which could have put life of
passengers and crew at great risk and stringent action needs to be taken
against all those responsibie for the lapse. Apart from the personal
shortcomings of the pilots and other officials concerned, if any, the incident
reveals inadequacies in the existing flight safety protocol. The Committee-
believe that ‘fundamental changes in technology, training and risk management
can together result in laudable improvements in aviation safety and security
and the Ministry needs to make more concerted efforts in these areas. Since the
incident is of crucial importance and there is a need to ensure accountability in
the matter, the Committee direct the Ministry to vigorously pursue the matter
with ali concerned including AAIB and NTSB by making concerted and

coordinated efforts and expedite the fulfillment of the Assuranée.

NEW DELHI; RAJENDRA AGRAWAL,
\& March, 2021 _ CHAIRPERSON,
277 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



Abbendix-T |

GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION

~ (T'o be answered on the 30th November, 2011)

1509. KUMARI SAROJ PANDEY

Will the Minister of CIVJL, AVIATION_ = '
~AETe ¥ %\’9} ~ be pleased to state:

(2) the airports in the country which are yet to be named officially;
(b) the details of the requests pending for renaming of airports; and

(¢) the reasons for not finalizing the uames of the airports and the time by which the process of
naming the airports will be completed? :

ANSWER

MINISTER OF OVERSEAS INDIAN AFFAIRS & MINISTER OF CIVIL AVIATION
_ Gonay | SIS “(SHRI VAYALAR RAV)

{2) to (c) There are 87 operational airports owned and managed by Airports Authority of Indis
‘n the country, out of which 70 airports have not been renamed as there is a general practice to
uame the airports after the cities which they serve, since passengers in general and especially
foreign tourists and other visitors, who may not be familiar with the local history, find it easier

——

el e e e b o T ——

to identify the airport. Renaming of two Airports namelE Chandigarh and Raipur, received
from State Government of Punjab and Chhatisgarh resp vely, are under consideration,






Abpendiy—TY

GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION

answered.on the 28l ___. 2012)
AIRPORT EXPANSION PROJECTS

2840 I

2516. SHRI P. KUMAR

Will the Minister of CIVIL AVIATION

' {a) whether the Airport Authority of India (AAI) has requested various States. including the
State of Tamil Nadu to provide land for airport expansion projects;

be pleased to state:

(b) if so, the details thereof, iocationwise during each of the last three years;
(¢} the reaction of the State Government thereto;

(d} whether the Government proposes fo increase the flight activities from various
airports in the country including Trichy airport in Tamil Nadu;

(@) if so, the details thereof, locationwise; and
{7} the afhpé taken by the Government in this regard?

- ANSWER
WMINISTER OF CIVIL AVIATION

AR Brevr=ey oo S (SHRI AJIT SINGH)

(@) Yes, Madam. @
{1} & {c): The details are at Anhexure.

{d), (&) & (f): Government has laid down route dispersal guidelines with = view to achieve
better regulation of air transport services faking into account the need for air transpor:
sorvices of different regions of the country ineluding North-East region. It is however, v
i the airlines fo provide air services fo specific places including Pantnagar depsnding
tipon the traffic demand and. commercial viability. As such airlines are free fo operaie
- anywhere in the countiy subject to compliance of route dispersal guidelines issued oy
the Governiment. & : '

e a sl
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Annexurs

. LAND ISSUES PENDING WITH STATE GOVT.

Land projécted

Reaction of the

States .
. Airport (in Acres.) State Govt.
ANDHRA Vijayawada 485 Positive
PRADESH Tirupati 424.95 Positive
Rajahmundry 966 Positive
Kadapa 37.01 Positive
Warrangali 435 Under - 3
consideration
ANDAMAN & Port Blair 15.50 Partially Positive
NiCOBAR .
{SLAND N
ASSAM Guwahati 215.25 Under
consideration \é/
Dibrugarh 227.2 Negafive -
Jorhat (CE) 77+8 77 acres
' Negative +
|| partially posttive
Lilabari (North 25 Positive
Lakhimpuy)
ARUNACHAL Daparizo 34.3 | | No response
| PRADESH '
BIHAR Gaya 200 Positive
| Patna 227 & shifting of | Under
Rly. Track consideration &
shifting of Rly \,/
- : track not viable.
CHHATISGARH Raipur 2208 Under -
- _ consideration \gt”
GUJARAT Ahmedabad 87.289 Under it
. consideration -
Bhavnagear 490.36 Under "
_ consideration
Porbandar’ 275.9 Under ot
: ’ consideration |
Rajkot - 51.9 No Response
Surat 26316 Paositive
-1 Jamnagar 17.38 03.09.2010
Kandia 282 Under L~
cansideration &

i



-:-g,-

"GOA

GOA 20 Positive
HIMACHAL Kangra 26 No Response
PRADESH
JAMMU & Jammu 138 Positive
KASHNMIR
JHARKHAND Ranchi 582 Positive
Deoghar 53.41 Positive
875
KARNATKA Mysore Balance 122 + | Under
diversion of NH | consideration
Hubli Balance 27 Positive
Belgaum 1370 Positive
Mangalore 55.19 Positive
~KERALA Caliout a7 Positive
Trivandrum 169.5 Positive
LAKSHADEEP Agatti 9 +1=10 Positive
AHARASHTRA. | Akola 17467 Under
I consideration
Aurangabad 244,98 Under
consideration ol
MADHYA indore 2541.8 . Under
PRADESH " ' consideration
Jabalpur | 469 Pasitive
MIEGHALAYA Tura 1.86.5 No Response
‘ 2.0Operating '
cost. '
NAGALAND Dimapur 278.78 Negative
|
| |
ORISSA : Bhubaneshwar 182 . No response. \
Jharsuguda 412.5 Positive i




CUUSE g
i ) '
{;},@f‘ Jai 60 Under ‘
i 3 atpur *
RAJASTHAN F congideration i
Bikarer 50 Under .
consideration \~T
Udaipur 145 Under
_ gonsideration
Kishangari 442 Under T WA
consideration
Kota 14 Response
awaited h/
TAMILNADU Coimbatore 504 Positive
' Tiruchirapali 439 Positive
Madurai 810 Positive
Salem 563 Under ,
- , consideration -
Tuficorin, 586 Positive ]
Veliore 1046 { Under
consideration
Chennai 115.60 Positive
4.81
TRIPURA Agartala 303 Partially positive,
Kamalpur 50.5 No response
UTTARAKHAND Dehradun 167 Under
o ' consideraiion
Pantnagar 178 Positive
UNION Port Blair 71 Negative
TERRITORY Pondicheiry Balance 386 Positive
VWEST BENGAL Bagdogra 118+ 23 For 118 acres
. negative +
Partiaily positive
. for 23 acres.
. Behzla 38.35 No Response
Malda 51 No Response

1>



| - Append I)(“;T?_l,

, GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA '
UNSTARRED QUESTION NO. : 1165
(Yo be answered on the 15 December 2014)

FLYING SCHOOLS/INSTITUTES

1165. SHRI DILYP PATEL

Wil the Minister of CIVIL AVIATION
ol feorer ash _ be pleased to states-

{2} the details of the flyiag training schools/institutes far pilets ir the couniry approved

;)

by the Government including thase which are private institotes, State/locaiion-wise;

4} whether the Geovernmens propuses to allocate the nen-operatisnal abretrips in the
sountry te flying training fchools/instivutes; and

(¢} if s0, the deiails thereof, State/location-wise

ANSWER
biinister of State in the Ministry of CIVIL AVIATION
TES TG e 3 e ah : 0o KMahesh Sharma)

R el S b B

TR N L b v —. y wr— T 481

ar There sre total 40 fiying training organizations in the couniry out of which 34 are
{unetional and approved by Dirzciorate General of Civil Aviation. 06 lying training
orgznizations ave con functional. The list of 40 Flying Tisining ovganizetions including
those which are privete institutes, state/location wise Is Anneved.

(D) o (e} At present this Ministry de not have any propuosal pending to 2ilocate airstripe
r ‘o fiylng schoels/nstitute. However, & draft policy for congidering allgcation of nor- /

- operational sirelrips to Aying treiming schools/insfiturc is under censideration. .

Tedrsedess
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Annexurs referrsd o in Feply fo pari (a} of the Lok Sabha Unstarasd “luestion ke, 115 for 64.92.2044 i

" Fiving Scheois/institutes”

Siatus of Flylng Training Organisation as on 18.11.2004

ARVEHURE

* siet Difip Patel regading

i5

=

4 [y S i H F &% o
m.w INans of the Fying Training Orgnisation | Staie |Ownership | Oparational alidity m
] - 1 i ! ruw.mn-._m
Telangana State Avizdion Academy,Andiisra Fraassh,old Air jAnghra SR A T . !
: ’ ’ State Gav 7 3 4.02.20
l,_ port,Hyolerabad-53001 1 e |Pradesi State Gov. T unctiv;zl .:.u...m&m|1_ Hu
Flytech Aviaticn Academy, A1-Kauge:, Pio! No.295 Road No. 16, [Ancire - “ T “ A B .
. f 7 ; ! an _ 17 11.20 i
£ West Maredpally. “scundsrabad. {Pradesh Private i Al 11289
Wings Aviaticn Fef. Lid. 1-1 1-256/B, Flci ido. 108, Adjacent Airpori  Andhrs . | e 26 07 2045
3 Road, Bequmy:i, Hyderabad, e Praiiagh Private [ Functicnal 22.07.2015 !
H 8/s Asia Pacific Flight Training Acaderny Lid. GMR HIAL Air pori Andhra i
m 1 Offics Rajiv Gandhi Intemational Airport Shamshabad, Hyderabad- i Private Funchc:e! 00.08.2015 |
500402 i |
= | I'he Gujarat Flying Club, Civil Aerodrome, Harni Road, Vadodara- 1 State iy 4
_ S |300022 (Gujarat) Cujarai 5 — Functional _ 13.12.2014
i - : : N
Ahmedabad Aviation & Aeronautics Ltd., AAA anger. Old Terminal |{_ " Ty | 2
5 Alrport, Ahmedabad 38003, Gujarat Guiaral Private Functional % 26.12.2014
s F - . m :
7 |Haryana Instt. OF Civil Aviation, Kama! Branch, Kamal Haysna  [0¢ | Functional | 09.12.2014
mlm Haryana Inett. Of Civil Avigtion, Hisear Branch Hissar. Rarvaim Mﬁwsama Funciional 05.02.2015 m
: BT |
8 [Haryana instt. Of Civii Aviaticn, Pinjore Branch, Pirior.. *Im,..._.w:m %«ﬁ%ﬁ:w ‘ Functional 2C.3.2018 i
— i
10 _mwﬂ.mﬁ”w»saan #vt. Lid., Sonari Aerodroms, Jainshedpur, Jherkhand  |Privais ._ Functional 07.01.2015 _.
11 [Govt. Aviatior: Training Schos, Jakicur, Bangatore, iamaiaka 9%”333 | Funciional 22.05.2015
_ - HAL Rotary Wing Academy, Hindusien .ﬁ.,.m_.nzm:mom rw Helico ﬁmﬂf,_l.. e Central : i
% 12 Divisien, PE Na 4 7490, mmmmm_oﬁ. e P _n.m_smmmwm %uw_w“nsmz_ Functional 17.02.2015 m_
| Rajiv Gandhi Acaiiany for Aviation Teo _ N / !
, 13 | Radhasree, T.C36/1200( 1&2), Valiakkadauy Enchakkal Kerala Privaie Non-Functionai ]
t Thiruvananthapuran, : ! |
_
__ 14 |Madhya Pradesh Fiying Club, Raja Bhoj Airport, Bhopsl Mwmw% Private Functionai | 20.3.2015
= i =






Machya Pradesh Flying Club, Devi Ahilyabai Holkar Eﬁ_on“ Civil hMachya T - o m _
!5 |aerodrome, Bijssan Road, Indore-452005 Pragesh | Tvele i Functional 20.3.2015
16 {\W/s Chiimes Aviation, Sagar, (MP) had¥a private Functionat 21.04.2015
17 |Sha- Shib Flying Academy, (Guna) M., mm%ﬁ Privats Functional 26.01.2045
18 _m_w:ﬁ:q?\ﬁ_os Academy Lid, Datana Air Strip, Dewsas Road, Ujiain, W_m%ww Brivate Non-Functional | Approval under suspension
Nagpur Flying Cluk, Office of the Divisional Cornmissioner, Givil Lines, | 15tata ; 5
19 |\ agpur01 vk Maharsshtra {277 | Functional 20.01.2015
20 |The Bombey Fiying Club, Juhu Arport, Saniaenz (W), Murnbai Mahareshtre Private Funciionzl 28.01.2015
5 (National Flying Training institute, Pvi. L8, Clo Alrport Authority of pins |50 Venture | . 299
2! lincia, Birsi Arport, 7.0. Peraswada, Gondis, 425 514 Mahorastra | Moherashira [P0 R || Functional 18.022018
Acaciemy of Carver Aviation, Plot No. P-50,MIDC Ind. Areg, Nes; PR S et =y e
NN wmaqﬁww&aﬂﬁmlmmaaﬂmﬂm#‘mm.ﬂww gﬁ.g-ﬁw:ﬂ.f ¥ Wu(sm.rnm 1 Lncaoney QC.C\%.MQAW
SKViW's Flying Academy of Aviafion, Campus-Babuide, Barks of Tapi R . " .
23 River, Mumbai-Agra Road, Shirpur, Dist -Dhule-425 405 Mahzrashiza |Private Funchional 27112014
24 [Blue Ray Aviations Pvi. Ltd., Osmandabad Airprot, Osmanabad-413501 (Maharashira |Private Mon-Functional
Bihar Flying Instt. Govemment of Bihar, Cabinst Secrateriate Givi ; Siate .
25 Aviation Directorate, Patne Airpost, P aina . Bihar Gavernment Functional 13122014
Govt. Awiation Training Instt. Directorste of Aviation, Orissa, Civit . Staie vt -
26 |nerod . Bhubsneshwar, . _ Orissa emment Functional 27.12.2014
[Amritsar Aviation Ciub, Amritsar intl. Airgort P.O. Rajazansi, Amritsar- . State - -
27 143101, PR Purjab Government Functional 28.022015
28 |Patiala Aviation Club, Civil Aerodrome, Sangrur Poad, Patiala, Punjzb {Puniab mmm.w_m et Functional 20.03.2015
Banasthali Vidyapith Gliding Flying Club, Banasthali Univ., Banasthali, . . =
28 | Dist. Yok Raj 204022 Rajasthan  |Private Functional 14.02.2015
The Madras Flying Clui Lid., Gate No. Old Airport, Meenambakkam, . Sigie ;
30 .|Chennei-500027 Tamilnaciy Government Non-Functional
31 ;Orient Flight Schoci, P.B. No. 1308, 40, GST Road, Chennai. Tamilnadu  [Private runctions 30.01.2015
Southem: Pilot Training Academy, (A unit of Kohinoor Educational
32 |Services Put. Lid.,) Siie B, Salern Alrport, Cmaliur Dist. Kamalapuram |Tamilnadu  |Frivate Non-Functional
I, Salera (Tamilnadu} —
international Avistion Academy Pyvi. Lid., Sglem Airport, P.O- L . ,
33 Kamiapurem, Salem, Terminady-635300 . Tamiinady  1Private Mon-Functional
Indira Gandhi Rashtriva Udan Akademi Fursalganj, Dist. Rasbarailly, Cential i % 45 2n
34 UP-229302 . Utler Pradesh Government Functional 23.12.2014
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Ablendix- IV
| GOVERNMENT OF INDIA
£ MINISTRY OF Cﬁ AVIATION
LOK SABHA
UNSTARRED QUESTIQN NO. : 1916
"T'a be answered ¢g the 9th Msreh 2015)

FLYING TRAINING INSTITUTES

1518, SHRI KANWAR SINGH TANWAR

W the Minister of CIVIL AVIATION
I fOamoTor gisi; be pleased to states- _

2) the detafls of ¢iy

e flying training institutes fer
ippreved by the G ] %

pilets im the couniry
evernment includ

g these which are private fms thtwtes,
Clate/location-wige:

|
¢ whether the Governmen_t Proposes to aliocate the nen-operat ionajl alrstrips
it the country te certagn lying trafning instity 85 sunel 2

v i g0, the detajis thereof?

ANSWER
" rimister of State in e Ministey of CIVYL AVIATION
maarﬁm@'zmﬁzgﬁmw (i Mlahesh Shaym,

N i e L —

e e s A e e T

=} There are total 4¢ flying training organizations in the country, sui ¢
wiich 34 are famctional and approved by Directorate General of Civio
Aviation. 06 flying training organizations are noy functional. The Het of 4.
'ving training orgamizations including those which are private insiftwces,
State/Location-wise jo Annexed,.

/' i amd (€): A Rolicy is wag
[ Elinisiry and A '

%4

B Bl St e M bl vmr g A —— 4 i

§ f
e g =3 ﬂ’

i Winich s Fmeﬁngwor&:etﬁ aut by ¢hie.
T 3 ——--—-._.___-_~=.'-z-_,.._____

Hpd gy
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AMNEXURE REFERRED TO E REPLY TO PART (b) TO (c) OF LOK SABHA UNSTARRED QUESTIOR NO. 1916 FOR 09.03.2015 REGAR

el

ik

TRAINING INSTITUTES™ SHRI KANWAR SINGH TANWAR

DRSS "FLYING

Diractorate General of Civil Aviation
Status of Flying Training Orgnisation as on 12.02.2015

$. No.|Name of the Flying Training Orgnisation State  |Ownership oamaa%m_ Validity
1 Telangana Staie Aviation Academy,Andhera Fradssh,old Air port, Hyderabad- Andhra State Functionai 21.07.2015
500011 : : . ___|Pradesh Government - S
Flytech Aviation Academy, A'l-Kauser, Plot No.295, Road Ne. 10, West . Andhra ) - ;
o) i ¥ 1 ¥ 3 i - - =
2 liarsdpally. Sscunderabad. Pradesi Private _u_._snﬂ_ezmm, _w...ﬁ _..Mo.?
WWings Aviation Bet. Ltd., 1-11-256/B, Plat No. 108, Adjacent Airport Road Andhra - ;
3 = ? :
. Begumpet, Hyderabad. Pradesh \Private Functional 26.07.2015
 {M/s Asia Pacific Flight Training Academy Ltd. GMR HIAL Airport Office Rajiv Andhira s _ ,
s Gandhi Intemational Airport Shamshabad, Hyderabad-500409 Pradesh S Fonefopal Ge00a01
The Gujarat Flying Club, Civil Aercdrome, Harni Rosd, Vadodara-390022 ; State : : ;
5 (Gujarat) : Gujarat Beerimait Funclional 1 m.n._a..mo.“ 5
Ahmedabad Aviztion & Aeronautics Ltd., AAA Hanger. Old Terminal Airport, ; y ; .
8 Ahmedabad 38003, Gujarat Gujarat Private Functional .mm.ﬂw.mo._m
7 |Harvana Insti. Of Civil Aviation, Karnal Branch, {arnal IQO__._m MNWEEmR Functional - 09.12.2015
8 IQO:.m Instt. Of Civil Aviation, Hissar Branch, Hissar. Haryana st Functional cm.om..mo\_m <
8 (Haryana Instt. Gf Civil Aviaiion, Pinjore Branch, Pinjore. Haryana M.NMS_%: ¢ Functional 20.3.2015
. ] 5 i
10 _|Alchemist Aviation Pvt. Ltd., Sonari Aerodrome, Jamshedpur; Jharkhand Jharkhand Private Nen-Functional 07.01.2015 -
‘ . . . mﬁmwm J v
11 [Govi. Aviation Training School, Jakkur, Bangalore. Karnataka Government Functional 22.05.2013
42 HAL Rotary Wing Academy, Hindustan Aeronautics Licl,, Helicopter Division, P.B. Renalaka Central Fundtional 17.02.2016
Government = .

No. 1790, Bangalore.

\ A







Rajiv Gandhi Academy for Aviation Tech. : ;
'3 [ Radhasree, T.C36/1200(182) Valiakkagiauy Enchakkal Thiruvananthapuram, | <rala i Nen-Funtional
14 |Madhya Pradesh Flying Cub, Reja Bhoj Airport, Bhopai uﬁuﬁ Private Functional 20.3.2015
Madhya Pradesh Flying Club, Devi Ahilyabai Holkar Airport, Civil Aerodrome, Madhya . : :
1% 'Bijasan Road, Indore452005 it Pradesh g Pt Sa2io
16 | Mis Chimes Aviation, Sagar, (WP) Wehya Private Funciional 21.04.2015
_ ' y Pradesh . i
17 ISha- Shib Flying Academy, (Guna) M.P. Presliih Private Functional 31.07.2015
e - Madhya ; Non- Approval under
18 |Centaur Aviation Academy Ltd, Datana Air Strip, Dewas Road, Ujjain, MP Pradesh Private Funelional suspension
18 |Nagpur Flying Club, Office of the Divisional Commissioner, Civil Lines, Nagpur-01 [Maharashira Mww.nawa Non-Funetional 20.01.2015
20 |(The Bombay Flying Club, Juhu Airport, Santacruz (W), Mumbai Maharashtra |Private Funclional 31.67.2015
National Flying Training Institute, Pvt. Ltd, Clo Airpert Authority of India, Birsi Joint Venture ‘ -
*' Jairport, P.0. Paraswac, Gondla, 425 614 Maharashira Meharashtra | aataca) e R
7 g&n&ﬁwﬁw&. Plot No. P-50,MIDC Ind. Ares, Near Baramai ey i e = e
g Academy of Aviation, Campus-Babulde, Banks of Tapi River, . 5
23 i Road, Shirpur, Dist-Dhule-425 405 Maharashira |Private Functional :Nn_m”mok_m
24 [Blue Ray Aviation Pvt. Litd., Osmandabad Aifgrot, Osmanabad- Maharashtra  [Frivate .- A
Bihar Flying Insit. Government of Bihar, Cabinet SeereBriate Civil Avidion Siate
25 | Beeie, Patia:Air: Patna Bihar - Functional 13.09.2015
Aviation Training Instt. Directorate of Aviation, Orissa, Civil Aerodrome, : Siate :
26 haneshwar. Orissa Ghuemment Functional 27.12.2015
- . - - . 3 mg = - i}
27 |Amritsar wsm:o: Club, Amritsar Intl. Airport P.O. Rajasansi, m,_ucamc = — Functionz! 28.02.2015
28 Aviatien Club, Civil Aerodrome, Sangrur Road, Patiala Punjab a nt Functicnal 20.03.2015
% - Nz .___,__.._,. __\ iyapith Gliding Flying Club, Banasthall Univ., Banasthaii, Dist. Tonk _mm_ than Private Functional 14.02.2015
adras Flying Club Lid., Gate No. Old Airport, Meenambakkam, Chennai- | State : _
30 _qmam_zmac D it Functional __ 06.03.2015

90




_\N

_ : "SlIBRUBA0D) ejElS/fRIequR) Aq Bunueal Bueq diysiejoyos asetn
J0 uopesHRN’ JoPuCi 0} siopenfial aARY JOU S0P YOD(] Se SIWSYIS ISALY) SIHLOLI 10U S0P YOO 8SIN02 8yl JO LoRedwo laye 140 panss]
ale Asy) pire SEIENIPLES JOYIOf 1608 JO IS By U oSN Buleq ei2 suspms JeROILSIOS 10§ SucgesieubeIn Buittes] BuiAld ey) o} uoAlB
KSUuOR JUSLILIBACS LR JEUS BINEUS O} SAINCSEAt: vy Aeuosiod HBye ssmos g 404 diysiejoyss Buguel Jusuasaos; siEjsfenue) “2:31ON

‘suopesjouBio Buiues s Husky so jeacadde uo

| Aq syweurnbay.AiowinSen sqenidy jo souepduos-uoN ‘UonesiuBIO JeLo swos u Jeualojdie Bumeb Jo uopeubise: oy anp |40 jo Auqyese
~UCN §2 YONS - SUOSAI SROUEA 0] NP [PHCHIUNJUOU BI03q Aet Appitea Jo pouad s Suunp suopesiuBip osey] se sG] 4 asow 1 LORKRUpPE
Supyoss st0jaq (0] disuegesiubip Suibires), BuwAly sroqe jo Buiuonsung au) jo snjels walNo oYy ARkica Aljeucsied J[BYS JSOIEIE LMO JBU3
U SIWALIS FAIRLBAOS) SFEISRAUISD SNOUBA Jepun (DS} diysreloyss [§/98 Bujieas esowyy Bupniow sguspmg Suniea) Buikly -} 'Z1ON

$102°200E [Buogoun.| SEAUdT  pueyesenn pUBUNRIED( "IBBN JUB ‘SWIDINGISY HAID “PTN Wd topeiny tequry sin| o
GLOZZL'61 |euoRsUn 4 Mgl ysepmig Jepn (<) pegezIE ‘Auspeoy uogeiny Uodjey] 62
SLOT L0°LE fEuoRoLN 4 SBANd| ysapeld Jepn dn ‘PRt ey indugging "Alepedy uoeIny nemsetes; pe
- | df 10020Z-yreBy
BLIORSLIN BALL A :
SHZ e IuoRoUN.y HEAU| USSPRI BNl qponed 1m0d odiyINdIRUG * 1E-HN '0L-SIN PF A ‘Gnio Bukid sesuoig] 2E
- GLOTIOLE [BUDRDLIN L Slealld] ysapeld Jehn o) “$008GZ-nduzy] "RuBs ‘swcipeay 1M ‘o oN Jabuel “pr uogeay Bres) of
e dn L00Z92-UieBiy ‘peued
1 . 2
51022082 UOROUN SEALd| USSPRID BN (o ndueyq dusssy WieBRY *LE-HN 91-SI P A aniD Burkiy suomquy] 9
N WSWLIRAOD 20867¢
siezeiee | euckaind aueg) HeoPRld SEHN -dfn *Aigeseqeey Jsiq ‘UeBesing |wepely uepy eAuesy iypueg expu|
—— , 60ESE9-NPEULE] ‘Usles
-uoN amALd]  npeUjumy ‘weindenuey| -0'd ‘Hodity WeEs “pi1 Wnd Awepeoy Uogemy jeucgeweiy| E5
feuegoun| {npeupus ) weleg < weindepiey JsI] INpEwD ‘Wodny wares ‘g sus (P
-uoN SEald]  TIPBUNWEL) ., seoieg [eUOHEIND3 JOOURIOY 10 Wun v} ‘Auwapesy Buiuies] 1o uewpnog] ¢
GL0Z'L0°0E LR s leuuayD ‘PEOY 1S9 ‘OF ‘B0E1 "ON B'd 100UdS Wb WaLG|  Le




‘ | o . Abpendix-\Z

i ".I‘
A W) o 'r' VAL -

FLYING TRAINING INSTITUTES

932. SHRI NAGAR RODMAL
SHRIMATI KAMILA DEVI PAATLE
SHRIMATI POONAMBEN MAADAM

Will the Minister of CIVIL AVIATION e g I
' IR fmtrorer a8 | ' be pleased to state:-

(a) the details of Flying Training Institutes for pilots in the country approved

.by the Directorate General of Civil Aviation (DGCA) including the private
institutes, State/location-wise; A

(b) whether DGCA has conducted an audit of pilot training institutes across
the country and if so, the details and the outcome thereof: -

(c) whether DGCA has found discrepancies in the functioning of some of these -
training institutes; =

(d) if 50, the details thereof institute-wise, State/UT-wise along with the sction
taken by DGCA in each case; and ' . i

(e) whether the Government proposes to utilise the non-operational

airstrips/runways for flying institutes and if so, the details of such
airstrips/runways? e - |

ANSWER

Minister of State in the Ministry of CIVIL AVIATION :
oreR Reamrorer ST o 3w 3k (Dr Mahesh Sharnea)

(2) The details of Flying Training Institutes is as per Annexure-"A".

(b) to (d) Yes, Madam. DGCA has conducted audit of total 33 Flyimg
Training Institutes. Details of Audit are as per Annexure "B",

During Audit total 484 discrepancies/findings were observed out of whicl 3
are Level 1 and 481 are level-II (which do net affect the safety standards
seriously). Findings of Audit have been forwarded to Flying Trainimg



Institutes to take neceésaw eurrective action and to furnish action t.kes
report to DGCA. | S . S

2%



Directorate General of Civil Avidtion
Status of Flying Training Orgnisation

Ann oxuwe

S No.|Name of the Flying Training Orgnisation State  |Ownership o_.mm,m_w:u_ validity - .1
1 3 _ == e 3 i .
1 Telangana State Aviation Academy,Andhera Pradesh,old Air uoPIﬁmqmw,.mc- Telangana State Functional 31.07.2015
.- |500041 : Government ; -
2 Fiytech Aviation Academy, A1-Kauser, Piot N0.295, xoma No. 1G, Wast .ﬁm_mmw_m:m Private 1" Functional 17.11.2015
Maredpally. Secunderabad.
3 Wings Aviation Pct. Ltd., 1- 11-256/8, Piot No. 108, Adiaeent Airport Road, Sp— : w%mﬁ Functional 26 mu.m.? 5 =
Begumpet, Hyderabad. . . > 5y
.- IM/s Asia Paeific Flight Training }nmamu.& Ltd. GMR E)r ?ﬂon Office Rajiv . G o bt m.m.m.as.m.
$ Gandhi tterational Arport Shamshabad, Hydeabad'500408 Bl ol vl Fun
" | The Gujarat Flying Club, Civil Aerodrome, Harni Road, <»§ama.%8mm . State o e
& (Gujarat) Gujarat Government Functiona : ._ 20
’ Ahmedabad Aviation & Aeronautics Ltd., AAA Hanger. O_u,.ﬂmqa_:m_ Airport.- : e i canotionsl 95.12.2015
6 |Ahmedabad 38003, Gujarat , . S e ok ]
: . s wORE . wg : i =3 A
- e A B b ur 08.12.2015
7 xménam_“mmn. Of Civil Js%azuxmgwmﬁan? Karnal %%:m Government Functional d
_— .. e - H = mﬁm _.ul. . e a4 N
8 |Haryana instt. Of Civil Aviation, Hissar Branch, Hissar. Haryana : Qaﬁ_.:amnﬂ Funciiona! 31.07.2018 .
9 |Harvana lnstt. OF Civit Aviation, Pinjore Branch, Pinjore. Haryana MWE_ gt Functiona: 31.07.2015
10 |AichemistAviation Put. Lid., Scnari %anaam ._m adpur, Jharkhand dharkhand Private | Nor-Functional
: State - .
o 1 “12.26
11 |Govt. Avigtion Training m%no_ ._mst, mm_.ﬁm_oa xm.jmﬁ_»m Government Functional 34.12.2015
13 HAL Ratary Wing Academy, 1,35@: Aeronautics Lid., 1&58&.. Division, P.B. —— ‘|Central - Functional 17.02.2016
No. 179¢, Bangaiore. Government S g _
4 Rajiv Gandhi Academy for Aviation .*.mn: . ; g . it + 67.2015
3 | Radhasree, T.C36/1200(182) Vallakkadauv mdﬁaﬁg_aésmémuﬁﬁ s Givate Funational S ot
14 |Madhya Pradesh Flying Club, Reja Bhaj Alrport, Bhopal | _WMH% Private Funetional 06.08.2015

r_“i&‘;
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Directorate General ‘of Civil Aviation
Status of Flying Yraining Orgnisation

e

i No_{Namin of the Flying Training Orgnisation State Ownership Oumnﬂnwwaa Validity
o [Hare ik Vidyapith Giiding Flyi [ Univ.. Banasiial, List. Ton Il
-y :.“ .E M mNN yapi iding Flying Club, Banasthall Univ , Banasthali, Dist ﬁaux. Rejasthan Private Non-Functional 14.02.2015
e M M. G "Oid Ao - Chenna ]
" " au wiras Flying Club Ltd., Gate No Old Airport, Meenambalkarm, Chennai- Taminady Siate . Functionat 31 07 2015
OO Y : Government _
il 3_3_; Flight Schocel, P.B. No. 1308, 40, GST Road, Chennai. Taminadu Private unaticnal 31.07.2015
e |Southern Pilot Training Academy, (A unit of Kohincor Educational Services Pvt. . . .
i £ t
LEiG..) Site B, wm_m_.: Airport, Omatlur Dist. xmamwmus.ma Salem (Tamilnadu] Tamiinadu Private Non-Function
- _:nmﬁm:aum_ Aviation: Academy Pvt. Ltd., Salem >_aon P.O- xma_mnc_.ma. Salem. , . .
i Tamiinadu-636309 . Taminady  |Private Non-Functional
34 findira Gandhi Rashiriya Udan Akademi Fursatganj. Dist. mmm_umﬁ_q UP-220302 [Uttar Pradest MM”MMBmZ Functionat 23.12.2015
Ambitions Flying Club Pvt. Ltd., MS-10 NH-91, Zﬁm& Alrstrip U:maﬁcq Post Ml P .
.3 :
5 Panethi, Aligarh-202001 UP Uttar ?wammu Privete Funciional 28.02.2015
36 |Garg Aviation Ltd., Hanger No.3, Civil Aerodrome, Cantt. Kanpur-208004, UP “tUttar Pradesh  {Private Functicnai 31.07.2015
Pioneer Flying Cluk, Pvi Lid, MS5- 8 NH-91, Dhanipur Airport, Post Panethi, . .
3 , 31.67.20
7 Aligarh-202001 UP y Uttar n.‘mnm,ms Private Functional 1.87.2 _dm
38 |Saraswali Aviation Acatlemy, Sultanpur, Amhat Airfield, UP Ve - lUter Pradesh  (Private Functionat 31.07.2015
38 |Falcon Aviation Acedemy, Faizabad (UP) — Uttar Pradesh ~ |Private Functicnal 16,12.2015
40 (M/s Amber Aviation Pyt Ltd., Civit Aeradrome, Pant Ngar, Uttarakhand Uttarakhand Privete Functional 31.07.2015
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A&

it e v s
et -B
{ _
Total
Deficiency
| - No. of No. of Corrected
s.No.| Name of FTO State nsg:: N Findings | Findings
¢ Level | Level Il
Level | Level
b | il
The Guijarat Flying 17-
1|Club, Vadodara Gujarat 18/11/2014 7 0
Ahemadabad 2 3 :
Aviation & . 27-
2|Aeronautics Ltd. Gujarat 29/11/2014 11 0
* |Chimes Avizton, _ 23- &
.3|Sagar,MP Madhya Pradesh  [24/12/2014 2 0
Sha-Shib Flving 20- ,
4|Academy . Madhya Pradesh  [21/01/20115 19 0
' 13-
_5|Nagpur Flyng club __|Maharashtra 14/01/2015 26 0
The Bombay Flying 123-
6iClub Maharashtra 25/0272015 . 30 29
National Flying
Training Insiitute,
7|Gondia Maharashtra 3.4/02/2015 20 3l 16
Academy o Carver 23-
&lAviation, Baramati  |Maharashtra 24/03/2015 32 0
Garg Aviation Ltd.,, : 0-:
9|Kanpur Uttar Pradesh 21/11/2014 - 4 4
. |Amber Aviation Put, " 125- f s
10{Ltd, Pantnagar Uttarakhand 26/11/2014 6 6
11|HICA Hisar Haryana 15/12/2014 5 5
12|HICA Karnal Haryana 16/12/2014 7 7
13|{HICA Pinjcre Haryana 21/01/2015 3 g
Amritsar Aviation , 29-
14|club Punjab 30/01/2015 8 8
16-
15|Patiala Aviatior: Club {Punjab 17/02/2015 24 . 24|
,Zeresthai vidyapith 20-
16|Gic'~g “iiing Club  |Rajasthan 21/05/2015 28| 0
Rajiv Garchi -
Acadern o :
Aviation Tech,, 16-
17| Trivencrsm Kerala 17/12/2014 30 0
Asia Pacific Flight
Training Academy, ! 18-
18|Hyderatad Telangana 19/12/2014 6 6

2 B




No, of no. of
5.No. Name of FTO Findings Findings.
' Level ! revel Il
Telangana Stk
Aviation Academy,

rabad
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GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA
UNSTARRED QUESTION NO. : 1231
(To be answered on the 1° December 2014)

INSTALLATION OF GAGAN SYSTEM AT AIRPORTS

1931, SHRIMATI POONAKM MAHAJAN

Will the Minister of CIVIL AVIATION
o101 faroror 3l be pleased to state:-

() the salient features of GPS Aided Geo Augmented Navigation '(GAGAN) System;
(b) the details of GAGAN System installations at various airports of the country,
State/UT-wise along with the expenditure incurred thereon;

() whether the Government is examining the potential usages of this system to derive
maximum benefits for all the sectors; and

(d) if so, the details thereof?
ANSWER

Minister of State in the Ministry of CIVIL AVIATION
OIS fefgtaTot aismer & e ot (Dr Mahesh Sharma)

(a) & (b): GAGAN (GPS Aided GEO Augmented Naviagation) is an Indian satellite
based navigation system, developed jointly by Airports Authority of India and Indian
Space Research Organisation. The GAGAN System provides very accurate and high level
of integrity satellite signals for precision air navigation over the entire Indian airspace.
The expenditure till October, 2014 for the GAGAN project is Rs.777.08 Crores. The
details of GAGAN system installations are as follows:

{) GAGAN system consists of 15 Indian Reference Stations (INRES), 2 Indian Master
Control Centre (INMCC) and 3 Indian Land Uplink Station (INLUS), 2 Geostationary
Satellites

(i) The fifteen INRES are installed at various airports in India at Delhi, Ahmedabad
(Gujarat), Bengaluru (Karnataka), Thiruvananthapuram (Kerala), Kolkata (West
Bengal), Guwahati (Assam), Port-Blair (Andaman & Nicobar Islands-UT), Jammu
{(J&K), Gaya (Bihar), Jaisalmer (Rajasthan), Nagpur (Maharashtra), Dibrugari:
(Assam ), Bhubaneswar (Orissa), Porbandar (Gujarat) and Goas. :
\Iif) The two INMCCs are located in Bengaluru (Karnataka).

(iv) The iwo INLUS are located in Bengaluru (Karnataka) and one INLUS in Deihi.

{¢) & (d) : Yes, Madam. An Inter-Ministerial Group (IMG) has been constituted to
examine and promote the potential

of sector specific utilization of GAGAN system for its
"use in Non-Aviation Sectors such as Railways. Ro Shipping, Defence,
Seience & Technology, Mining, Agriculture, Urban Develnpment,?s—\%retﬁ—‘

—————
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GOVERNMENT OF INDIA
IMINISTRY OF CIVIL AVIATION
LLOK SABHA ‘
UNSTARRED QUESTION NG, : 1319
(To be answered on the 37C March 2016)

LAND FOR AIRPORTS

1319, SHRI RAJENDRA AGRAWAL

Will the Minister of CIVIL AVIATION : :
UL feraTrotst 35k - be pleased fo state:-

(a) whether the mumbeyr of pénding issues related to land for airport projects
with the State Governments have come down;
. (b} if 50, the details thereof indivating the number of issues resolved/pending
as on date, State/T-wise including Uttar Pradesh;
(¢} the extant policy regarding land allotment to airports; and
() whether the Government proposes to change/amend the current policy
and if so, the details thereof?

ASWER

Minister of State in the Minisiry of CIVIL AVIATION

OITRLT FFTISTaY ivTery & It it (Dr Mahesh Shari)

{2} & (b): Development / upgradation of airports is » continuous process and
the land requirement always increases as and when further expansion o7
airport projects are taken up. At the same time, it may be difficult for the
State Governments to comply with the reguirements immediately as it
involves environment clearances, relocation of affected families, payment of

compensation to the land owners ete. The details relating to issues resolved /
pending cte. arc being collected and will be laid on the Table of fhe House.

(¢) & {d) : Presently, fhere is 1o specific policy for allotment of Tand o
airperis. As the land is a2 State subject, it is for the concerned Sta*e
Governmerits te consider the matter appropriately and to make availabiz toe
reguired land to the airport opzrator on mutually agreed terms as?
condifions.

£As
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GOVERNMENT OF iNDIA
MINISTRY OF CIVIL A VIATION
LOK SABHA
STARRED QUESTION NO. : 464
(To be answered on the 6t Aprij 2017)

NIGHT LANDING FACILITY AT AIRPORTS

*464.  SHRI ABHISHEK SINGH

Will the Minister of CTVIL AVIATION
PR R a6k

be pleased to state:-

(2) whether the Government has taken note of non-
landing facilities at some of the major airports of the cou
Vivekananda airport, Raipur, Chhattisgarh:

(b) if so. the details thereof and the reaction of the Gover
(¢) whether the Government proposes (o improv
airports and provide night ltanding facility and i

availability of night
ntry including Swami -

nment thereto: and
¢ mfrastructure at these
f so, the details thereaf?

ANSWER
Minister of CIVIL AVIATION
o1 [Ramorol s (Shri Ashok Gajapathi Raju Pusapati)

——— . g it e

(a) to {c): A Statement is laid on the Table of the House,

———

Cat






Statement in reply to parts (a) to (c) of the Starred (*) Question No. 464 for
answer on 06.04.2017 regarding "Night Landing Facility at Airports',

(a) to (¢): All the major airports in the country, including Swami Vivekananda
Airport, Raipur are already equipped with Night Landing Facilities.
Improving the infrastructure, in chuding Night Landing Facility at the airports
is a continuous process and is undertaken by Aili%arts Authority of India
(AAI) depending upon commercial viability. wraff ¢.demand, operational
requirements, demand from airlines, technical feasibility etc.

*k ki
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(Q. 464)
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SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, as of now, there are 47
licensed landing airports through out the country. The Airports Authority of India
has done work in 82. So, there are 35 that are still to receive the liéensmg.
Airlines have to apply for it and as soon as the Airlines apply,.they have the
procedure of doing a test fly and the DGCA licenses it. So, in the ﬁipeli_ne, we
already have about 35 still to be done in the country. Then new airports can always
be looked at. This is a continuous process.

1 agree with the hon. Member that the airstrips are not for caitle grazing.
They should be used for aircrafts. |
AN s frg : arriy omgy &, TRNTTR BT W AR W erts @i § o9
el TIER S BT § A7 PR AW H TRl TR W HREER TS SR By Qe
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SHRT ASHOK GAJAPATHI RAJU: The Government of India s promoting
aviation. In fact, we Havc mentioned that we are the fastest growing in the world
and that will definitely cover these types of suggestions.

KUMARI SUSHMITA DEV: Madam Speaker, thank you. I thank the hon.
Minister. In a reply to the earlier Question he mentioned about extra flights in
Silcm.ﬂwmw%ﬁsmﬁ@q%mﬁmﬁa%wﬁ@m%m
mw%ﬁﬁmﬁas\fﬁ%a‘rmrﬂmﬁ%mﬁaﬁm% N WP § ¥ -l B
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SHRI ASHOK GAJAPATHI RAJU: The Silchar airport is with the Indian Air
Force. They have the night landing facility which exists there. It ig question of
watch house. We will take it up with the Air Force and let us see what happens. ,..
(Ini‘ermptions) _
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HON. SPEAKER: You go there and then tell.

SHRI ASHOK GAJAPATHI RAJU: Among the 47 airports, Surat has already got
the night landing facility. So, there is no problex_r} for Surat. The aircraft can 131;

e

in night. We will try to motivate airlines to perform there.

SHRI TATHAGATA SATPATHY: My headphone was not on. So, I missed what
you said. _ | -

Jharsuguda is the core of western Odisha. The people of western Odisha
have long been demanding air facility and air connection to the rest of the country. |
They have been deprived very unduly. With the previous Government our Biju
Janata Dal and especially Shri Mahtab had insisted many a times to ensure that at
least an airfield starts operating. Nothing has been done although the State
Government has given land and all other facilities. The airport has not been built.
The ATC is non-functional. No development has taken place.

I would like to know from the Government whether they have any specific
programme for Jharsuguda airport and make it workable within a specific time
limit. Thank you.

SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, this is a new airport that the
State had .Wanted it to be promoted. Both the Government of India and the State
Government are working at it. There is some work going on there. I will get the
status report and I will keep the Member informed as to what the status is.
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SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, the aircraft keep changing.
8o, from propellers we have moved to jets. Now the space for landing at Patna
Airport is not enough, It requires more land. Land is g State Subject, Aviation isa
Central Subject and airlines do not like load restriction. So there is a problem that
has arisen in Patna. But on load restriction, jets are going there. It is a very busy
airport. In fact, there is a new terﬁ:uinal‘being planned, Thlere is a place called
Bihta, which, I understand, is very close to Patna, Tt is under the contro| of Armed
Forces. We spoke to the Military, we spoke to the State Government and they
were all interested to give us some land so that that can also be developed as a
second airport, 2 more viable airport for Patna. So we are looking at it and
working at it. We are taking the State Government into confidence because
without land you cannot have an airport.

Madam, Sabarimala is an internationa] pilgrim centre. Tﬁe hon. Minister is
also very much aware of the importance of Sabarimala, Crores of devotees of Lord
Aiyappa are coming to Sabarimala area. But there is no air commectivity to
Sabarimala. 1 think Sabarimaja is the only pilgrim centre in the country which
does not have air connectivity. So, I would like to ask the hon. Minister,lthrough
you, whether there is any proposal to set up an airport near Sabarimala,

SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, we would like more places
to be covered with airports around the country.
HON. SPEAKER: Yes, definitely.
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QHRI ASHOK GAJAPATHI RAJU: So, wherever the State Governments come
forward to give us land and if it has economic viability, we will definitely get it -
done. |
£ TR BT AT, g@ﬁﬁqﬁ@@émﬁﬂﬂﬁ@rmmﬁﬁwﬁ@rm
TIGHTIE, St T TR & ot Wi § o g9l Sowiee Al Rl gaReE g
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SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, Chatrapati Shivaji Arport
in Mumbai is one of India’s busiest airports. Mumbai is a premier city of India..
The Juhu Airport is basically being used as a Heliport as well as an airport right
now. They are both working as complimentary to one another.
ot g R 3 A, e oY & T a7 A Ao wa NS %€ W97 gwieny § o
T adr gl Madam, as the Minister knows, the Hyderabad Airport is one of the
busiest airports m the country. But when we come to the airport to catch early
morning flight around 6.00 a.m., too much of traffic comes towards the airport and
so it is very difficult for the passengers to reach the terminal on time, as the
" pumber of air passengers has gone up. So, is there any proposal with the Ministry
to expand the road, which is approaching the terminal? When the cars are in the
queue, it takes a long time for the passengers to reach the terminal and by that
time, the flight takes off. As a result, many of the passengers miss their flight.

| So, I would like to know whether there is any-proposal for expanding the
road, which reaches the terminal. |
SHRI ASHOK GAJAPATHI RAJU: Madam, the terminal has a rather wide road
coming there. The problem, as I see it, is indiscipline parking. Now, if people do
not use the parking lots and park their cars on the road, whatever is the width of
the road, it would be of no use, no avail. So, we would request the State
Government to kindly give us traffic police there to guide the traffic.
HON. SPEAKER: Yes, discipline is required.
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SHRI ADHIR RANJAN CHOWDHURY : Madam, the hon, Minister is well
aware that the Siliguri is recognized as a strategically important place in India. It is
called ‘Chicken’s Neck’ Corridor in view of strategic importance. There is one
airport named as Bagdogra Airport, which does not enjoy the night landing
facility. Over the years, péople of those particular area are suffering. Moreover it
is also the access point to the North-Eastern India and also to Bhutan,

HON. SPEAKER: Okay. You want to know about Bagdogra Airport,

SHRT ADHIR RANJAN CHOWDHURY : But there is 1o night landing facility
available there. ' _ .

S0, I would like to know from the hon. Minister whether the State
Government or the Central Government have any plan to offer the ﬁight landing
facility at Bagdogra | given the strategic importa.ncé of that area. . |
SHRI ASHOK GAJAPATHI RAJU: Madam, Bagdogra Airport is a strategically
important aitport, but the problem for developing all these things, you need land,
We have requested the State Government to give us land. I personally met the
Chief Minister also and made this request. If the State Government gives us land,
we can do the work. : . |
SHRI ADHIR RANJAN CHOWDHURY : Thank you, Madam,
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SHRI ASHOK GAJAPATHI RAJU: Madam, Deccan Charters has taken the
tender to  connect Kolhapur to Mumbai; and we anticipate that this will start
functioning in September.

HON: SPEAKER: May be. Thank you.

SHRI SIRAJUDDIN AJMAL.: Thank you very much, Madam for giving me an
opportunity to ask my supplementary.

Madam, the Guwahati Airport is the busiest airport in the Noxth-East. It is
the only doorway or gateway to the North-East India. But it is in very bad
condition. The toilets there are very dirty. Even the luggage area is in a shabby
position. Can I request the hon. Minister Saheb to look into this?

' Madam, also, a project of Rs. 1,000 crore was sanctioned for making the

Guwahati Airport much bigger. I would like to know from the Minister as to what
has happened about that.

SHRI ASHOK GAJAPATHI RAJU: Madam, Guwahati Airport is a very
important airport; it is an international éirport. Air Service Standards have been
fixed, and they are being graded that way. So, all these toilets facilities and other
facilities that the passengers do have to get, are going to be graded in all the

airports in the country. So, that is being done. The Airports Authority of India is at
it
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Of course, expansion plans exist almost everywhere, and there would be

bottlenecks. I WouldI enquire about the latest status of the Guwahati Airport,

HON. SPEAKER: Question No. 465,
Shri Dharmendta Yadav — not present.
Shri Shrirang Appa Barne.






- | Apendic- g

GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA
. UNSTARRED QUESTION NO. : 3181
(To be answered on the 37 Apgyst 2017y
SLOTS AT DUBAI AIRPORT
3181. SHRI DEVAJIBHAI G. FATEPARA
SHRI DIBYENDU ADHIKARI
Will the Minister of CIVIL AVIATION |
17 Ty 5% _ _ be pleased to state:-

(a) whether the Government has sought assurance from UAE/Dubai to provide
right/feasible slots at Dubai airport to Indian carriers; - -

(b) if so, the details thereof and the response of the UAE Government thereto;
(c) whether the Government is in discussion with UAE for increasing bilatera] flights;

(d) if so, the details thereof:

(e) whether the Government has received proposal from Gulf nations for unified bilaté‘rzii
air traffic pact Yor more access to Indian airports;

(f) if so, the present bilateral entitlement therein; and

{g) the proposal of the Governnient to review the air traffic pact with the internationa)
carriers therefor? . :

ANSWER
Minister of State in the Min}'stry of CIVIL AVIATION : .
o112 fermotet ey Ff v A (Shrl Jayant Sinha)

(a) to (d): Yes Madam, in December, 2015, Federation of Indian Ajirlipeg (FIA) hag
drawn the attention of the Government towards the non-availability of feasible slots at
Dubai International Alrpert(DXB). The matter was taken Up with the Dubai Civi]
Aviation Authority in Jlanua . #016. Dubai Civili Aviation Authority has requested for

TiNcTeasin acity euvtitlements on Indiz-Dubal sector which is under corsigers on Wi
the Governme ' '

(e): No Madam.
{f): Does not arise.
(g):No such proposal is under consideration.
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GOVERNMENT OF INDIA
MINISTRY OF CIVIL. AVIATION
LOK SABHA
UNSTARRED QUESTIQN NO. : 3986
(To be answered on the 10'2 August 2017)

RENAMING OF AIRPORTS

3986. SHRIMATI KOTHAPALLI GEETHA
: SHRI RAM CHARITRA NISHAD

Will the Minister of CIVIL AVIATION |
otors foaeTel Wit | be pleased to state:-

(a) whether the Government of Andhra Pradesh has sent any proposal to change the
existing names of airperts in Rajamahendravaram as GMC Balayogi airport and also
Gannavaram airport in Vijayawada as NTR international airport;

(b) if so, the detall;ﬂ thereof and action taken therean;

(¢) whether the Government propases to rename existing airports as well as future
Greenfield aivports after cities and not personalities and if so, the details thereof;
(d) whether internal deliberations have been held on this matter and a view has emerged
that the mames of airports should be only after cities; and

(e) if 50, the details thereof and the details of deliberations made in such meetings?
ANSWER

Minister of State in the Ministry of CIVIL AVIATION | -
BIOMCEITGE B ILUE PICD R (Shri Jayant Sinha)

(a) & (b): The Government of Andhra Pradesh has sent proposals along with the
resolutions passed by the Andhra Pradesh Legislative Assembly and Legislative Council
on 21.03.2017 to change the existing names of Vijayawada Airport as Nandamuri Taraka
Ramarso Airport, Amravathi and Tirupathi Airport as Sri Venkateswara Airport,

Tirupathi respectively. Since a pelicy on naming / re-namin of airports is presently
under deliberation in this Ministry, it has bﬁmm“gﬂ_\%mrr ged that all proposalsTor naming /

re-naming of airports may await the finalization of the above policy.

(¢) to (e); Yes, Madam. Due to lack of any firm and explicit instructions/gunidelines for
naming/renaming of airperts in the country ang considering the convenience of
passengers in general and espécially foreign tourists who are not familiar with the local
history of the avea, 2 view has emerged to noma the airports by the name of the city in
which they are located/served and the terminals of the airports after eminent

personzlities in honour of their memory. There will be no changes te existing airport

Hededrdek
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HON. SPEAKER: Shri Rabindra Kumar Jena, Dr. Kulmani Samal and Kunwar

Pushpendra Singh Chandel are permitted to associate with the issue rajsed by Shri
Nagendra Kumar Pradhan.
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I would request the hon. Minister to please reply,

HON. SPEAKER: Shri Rabindra Kumar Jena; Shri Bhairon Prasad Mishra and Kunwar
Pushpendra Singh Chandel are permitted to associate with the issye raised by Dr. Kirit
Somaiya.

' THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RA.TU):!Action
will be taken according to the regulation and no one will be spared.)
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4 Abbendir— 570

GOVERNMENT OF INDIA |
MINISTRY OF CIVIL AVIATION
LOK SABHA
UNSTARRED QUESTJ‘ON NO. : 560
(To be answered on the 13t December 2018)

AIR INDIA INCIDENT

560. SHRIMATI VASANTHI M.

Will the Minister of CW IL AVIATION ‘
oIPR [dorowr 36 - bepleased to state:-

(a) whether an Air India Express plane flew four hours with a ruptured belly;
(b) whether this flight was damaged when it hit the boundary wall of the
airport during take off: | _

(c) whether the Directorate General of Civil Aviation has ordered any
investigation into this tragedy; and

(d) if so, the findings thereon?

ANSWER
Minister of State in the Ministry of CIVIL AVIATION

oleR: fowiioTor 35t 31 3sa 3 (Shri Jayant Sinha)

a) to d) On 12.10.2018, M/s Air India Ex_ﬁress 3537 aircraft VI-AYD was
involved in an accident while takeoff from Trichy Airport. The aircraft was
operating flight AXB611 (Trichy-Dubai). 3

During takeoff from RWY27, the landing gear and belly of the aircraft hit the
localizer antenna and upper part of the aerodrome boundary wall. As a result
the portion of the boundary wall got broken and the ILS localizer antenna
damaged. The aircraft flew in damaged condition for ap
min and landed safely at Mumbai.
= | e e s o e

The occurrence has been treated as an accident and is being investigated by
Aircraft Accident Investigation Bureau (AAIB).

L2 2
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Abpendiy- XY

GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA

STARRED QUESTI N NO. : 221 |
(To bé answered on the 27t December 2018)

SALE OF AIR INDIA LAND

*221. SHRI VENKATESH BABU T.G.

Wlll the Minister of CIVIL AVIATION : '
- PR s el - be pleased to state:-

(a) whetber the Air Tndia is havmg huge tracts of unutilized land at varmus
cities in the country;

() if so, the detaiis thereof, citywwise; '

(c) whether the Air India has proposed to sell its unutilized land including
prime land; : - '

(d) if so, the details thereof and the amount of revenue hkely to be generated
therefrom; and

(e) the steps taken to sverceme the public carrier from debt trap?
| ANSWER

Minister of State in the Ministry of CIVIL AVIATION .
vuery foameor snerr o wva i : . (Shri Jayant Sinha)

{a) to (e): A statement is Iaid on the table of the House.

drkkkik
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STATEMENT I REPLY TO PARTS (a) TO (e) OF LOK SABHA

STARRED QUESTION NO.221 TO BE ANSWERED ON 27.12.2018
REGARDING SALE OF AIR INDIA LAND TABLED BY SHRI
VENKATESH BABU T.G., MP ; - e =

(a) & (b): Air India possesses 30 un-utilised tracts of land, details of which
are at Annexure. ) : i :

(¢) & (d): The Cabinet Committee of Economic Affairs (CCEA) had
approved Turn Around Plan (TAP) and Financial Restructure Plan (FRP) of
Air India on 12th April 2012 which, inter-alia, includes the monetization of
Real Estate Assets in Air India to the tune of Rs.5000 crore over a 10 years
period with the annual target of Rs.500 crore from the financial year 2013
onward.

Air India has planned to monetize its unutilised/surplus immovable real estate
assets over the next few years. Till date, Air India has realized an amount of
Rs.410 crore through sale of its non-core assets in various cities in India and
abroad. Air India has also realized a rental income of Rs.314 crore approx.
Further, amount of revenue likely to be generated from monetisation of
land/properties depends on the bid process and subject to No Objection
Certificates (NOCs) from concerned authorities.

(e): The Government has prepared a Revival Plan of Air India which focuses
on building a competitive and profitabie airline group. The Revival Plan
comprises several major elements including:

(i) A comprehensive financial package, as approved by Government of India -
this includes transferring non-core debt and assets to a SPV

(ii) Higher levels of operatienal efﬂciéncy by strengthening management and
implementing best practice business processes '

(iii) Robust organizational and gevernance reforms to be implemented by an
eminent Board :

(iv) Differentiated business strategies for each Air India's core businesses

(v) World-class HR practices to ensure a talented and motivated workforce
and :

(vi) S8ale of non-core real estate assets and strategic disinvestment o
subsidiaries such as Aiy Tadia Air Transport Services Ltd. '

Fedrd ik



Hansol, Near Indira Bridge, Ahmedabad

SL Description/Location Area
No. | ! ! : | . (inSqm.) - !|
1. AT Plot of land at Baba Kharak Singh Marg, New Delhi 14326*
2. | Residential Plot at Gutgaon. - 420

3. Commercial Land at Rail Head Complex, Rakh Bahu, 1518
Residency Rd., Jammu

4. Residential Land at Sector-3, Trikuta Nagar, Jammu 1138

5. | Land for Housing colony (13 Flats) | 8094
Vidyadhar Housing Colony, Khasra No.16C & 17K, SADA,

Khajuraho

6. | Residential Land for Housing Colony 9861
8, Hyderpura Bye Pass West Distt. Badgam, Srinapar

7. - | Land for Booking Office, Neat Bus Stand, Behind Telephone 2090 .
Exchange, Khajuraho

'8, " [ Commercial Land for Booking Office at Indira Nagat, 804
Bengaluru. :

9. | Land for office premises at Udaygit, Bengaluru, 25617

10. | Land for Housing Colony at Gangamuthanahalli, Bengaluru. 5827

11. |Land for Housing Colony at NCC  Nagar, 2479
Thiruvananthapuram '

15, | Residential Plot at Krishnaswamy Nagar, Pankaja Mills Road, 4024
Sowtipalayam  Village, ~Ramapathapuram, Coimbatore,

- | Tamilnadu : _ '

13. | Vacant Land at Plot No. 1 & 4 under Dag No. 404 & 405 of 3519
Patta No. 180, Mouza Dibrugath Town, Ward—
Gabherupathar,Sub-District- Dibrugath, (Assam)

14. | Commercial Vacant Land at B. No. 6 of Dag No, 414, 1038
Tourist Lodge Compound, Kohima Road, near Super Market,

Dimapus : ,

15. | Vacant Residential Land at Dag No. 487, Village Botjhar, 1405
Mouza — Kakhin Rani under Palasbard Circle, Guwahati
(Assam)

16. | Residential Plot for Staff Quarters at Khaikhali, Kolkata 10684

17 | Commerdal Land at Plot nos. 951,953 & 954, Ward No. 1, 566
Strect No. 46, Revenue Village — Muhatrampur, East Gandhi
Maidan, Patna _

18. | Land for staff Quarters at Sardar Nagar, Site No.1 Vibhag-1, 16000

a




19. [Land &:Bu?ldmg for Booking Office, Aidlines Hbl‘me, Station | 309 o

* Note: Property handed over to Minis
on as 1s where is basis.

try of Housing and Usban Affairs o 180

L kR

4%

Road, Mear SBI, Bhuj. ‘
- [20. | Plet Na.21, Ghanshyam Nagar, Bhuj, Kutch, Gujamat L2500
.21, | Commercial Land for Booking office at Jamnagay , 1000
22. | 06 Residential Plots, Charkop, Kandival. Mumbai T S 5410 7
23. | Residential Plot No.24, Sector 27, CIDCO, Nerul, Navi| 100021
Mumbai _ ' . -
" |24, | Residendal Plot No.2, Sector 27, CIDCO, Nerul Navil 69973
: Mumbai B ‘ : ‘ - :
25, . | Land for Booking Office at Asngels Chamber, Dhebar Road, | 1076
. Rajkot T L
26. | Residential Plot no-43, 44 78 & 73, Village Nana Mava, 1331
- Rajkor - '
27. | Land for Booking Office, T.P, Scheme No.9, Plot No,l, — 2000 |
Vadodta ' '
28. |Land fot Staff Qirs., Plot no. 8,9,10, Sutvey No. 3Party . 706 ]
- | Town Center, Bajipuca, Autangabad o :
29. | Bungalow Plot no. ASL. 56 Sutvey 00.925 in Ashwin I at 385
: New Nashik. ! : IE _ :
{ 30. | Residential cum Commercial Tand ar Laxmi House, Mount | 5371 -
Road, Teynarpet, Chennai : ' '
— S
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1101 % hrs

~ ORAL ANSWER TO QUESTION
" HON. SPEAKER: Q. No. 221 |

Q. 2219) .
sﬁwmﬂqaqm:ﬁumafﬂsﬁam ST GRFAT ... (TTETT) Srezrer i},
mwﬁmﬁ:ﬂalﬁrﬁﬁﬁa‘swmgﬁ? (ﬁ’lﬂﬂmwéﬂ#@'@é
awﬁe"r%wa’rwwé@% (). |

~ HON. SPEAKER | am requestmg all of you to go to your seats. Otherwise,

today. | Wl“ be naming you. & aye Eﬁl'\’f{rs‘ T | | am again and again teihng

you.
_ (!nterrupt;ons) :
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3TETE e, #mwéwﬁqﬁwﬁ@rmmmaaﬁ?
Wﬁmq%mwwaﬁwmﬂammamﬁwm
gfear, &Ny Wwa@ﬁwwmwwwqw,wwmw#
qﬁeﬁamﬁﬁmmﬁuﬁaﬁﬁﬁmmﬁﬁémaﬁﬂv
it srie ReeaT: sreamer TR, Wumwagagaﬁrww%aﬁvw

aﬁswwwwﬁéﬁ] (TY)

| SHRIMAT! P.K. SHREEMATHI TEACHER Thank you, Madam Speaker. |
would like to ask a Supplementary about the Kannur Interationai Airport.

.(Interruptions) The hon. Minister may give a positive answer.
The Kannur Airport, which has already started two. weeks ago, has a

4,000-metre runway. |t I8 a very beautifui international airport,

...{Interruptions)

Se



CiTBTT

| would only like to ask thelhon. Minister whether he would start the Air

india service from New Delhi to Kannur and Kannur to Néw Delhi. | hope, the
answer of the hon. Minster would be positive...(Interruptions)
SHRI JAYANT SINHA: Hon. Madam Speaker, i am happy to let the hon.
Member know that under UDAN, there have been many bids for Kannur Airport
to operate services from Kannur Airport to many different airports around the
country including  Hindon, which is near Dethi. So, as soon as Hindon is
ready, | am sure that we will be starting services from Kannur to Hindon also,
which will make the passengers come to Delhi very comfortably and
conveniently...(Interruptions
HON. SPEAKER: Hon. Members, please, listen to me.

... (Interruptions)
HON. SPEAKER: | am requesting all of you to go back to your seats.

... (Interruptions)
HON. SPEAKER: | also want justice for all of them, who want to ask questions
and who want the House to run. |

... {Interruptions)
HON. SPEAKER: Today, | am telling every leader that all these things should
stop, now. |

... (Interruptions)
HON. SPEAKER: 1 will name all of you, who are standing in the Well.

So, | am requssting all the leaders to please behave properly.

... (Interruptions)
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HON. SPEAKER: | am sorty; please go back fo your seats.

| (Interruptions)'
HON. SPEAKER: Shri Sharad Tripathi, please ask your Supplementary,

... (Interruptions)

AT &g By : Ty sty welenr ST 8 SR T BT BT iy e
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mﬁum.@sﬁwﬁ,%ﬂﬁw#aﬂmaﬁaﬁwﬂﬁﬁ
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3?56)N. SPEAKER: Mr. Kharge, | am reaily sorry; 319 9§19 7 1T U qeaRy
1 TeT e 3% <& B ST ey, AV SNt & 5 H 12 5 SquenT Srerrss de,
12 T 4T Tt & audT forey Sor &, Wmﬁﬁqgm?ﬂﬁmw
787 ¢ T2 81l | am really sorry for that. You please understand. Whatever it is,
! wilt not listen to it, now. |
: | ... (Interruptions})

AIART SYeaeT: TT HEAT ATES Y7 3T S FUT Y At Nl
SHR! MALLIKARJUN KHARGE : Madam Speaker, we are ready fo cooperate
fuilly. 'I am requesting you fo direct the Govemrnent fo constitute a JPC. They
have looted the money ...(Interruptions)
HON. SPEAKER: This is not the way. | am sorry.

... {Interruptions)
At srfig W ; age FeEay, ¥ ST g AT & Air India is a national
carrier of the co_uﬁtry and being a national carrier of the country, we always feel
proud of it. But the fact remains that it is making losses for years together.
...(!nferrupﬁons) Recently, the ground staff went on strike. The hon. Minister
came forward to resolve the issue. ...(Interruptions)
HON. SPEAKER: | want the names of all of therﬁ.

... (Interruptions)
SHR| ARVIND SAWANT : But after giving promises also, the issue is pending.
a8} S ST B o < ¥ Tuay, S, e a8 & B aR W@ 8. (ae)
U B Al R B N W/ B 3T ST S ANTIgOes & B &Y 91T g,
T TR R &, N U waTe o 5 39 dfe W e g e ga
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7 ..o 7 7 <1 1 8, 7 s b o ergeher &) v S
W 9T 8T 5 when you are going to do land monetization? If the land is
already encroached by someone how are you going to do it? | ..(Interruptions)
aaa‘rmaﬁmaﬁ wmmﬁwﬁaﬁm%mmwﬁ@w
3T & ey &7 .. (SHETT) S AT e & aat ey e e & e ¥ S weemer
ﬁﬁwmmmﬁm%mwammaww
3T o7t St Rerfey 3 ¥, S SR R T B v el (HTHT)

ot ST RieeT : s WY, ST & W TR S & 0 o wE iy g,
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off, Ry R i =¥ e, wa%raaawgrraﬁm’rmommﬁﬁw&rmgs‘
2. @mﬁwaﬁmﬁm@rsmaﬁs—wﬁmﬁm% Torer-Rory el &y
B AN 7 R W) TemEr 1. (maaﬁ)a%mﬁatﬁ?qvaﬁs‘faaﬁ%mma@r
gq%,_wwmaﬂvﬂﬁaﬂ%ﬁwﬁmw;wmﬁéﬁﬁ@amw
R, T AT 7 < ¥ i S R S e A of v <
&, (=) "
SHRI DINESH TRIVEDI : Thank you very much for letting me ask this
question. Madam, when we talk about monetisation of assets, one of the
assets is the routes. .. (interruptions) Air India is one of the best alriines in the

world. One of the reasons why Air India has gone into red is because you have



not really utilized your routes efficiently and the routes were given to somebody
else. ...(Interruptions)

My question is: are you having a r.elook at monetising the routes of Air

India? 1 am not blaming your Government. It has happened before that. Are
you going to have a relook at the routes of Air India? ...(Interruptions)
SHRI JAYANT SINHA: Madam Speaker, the hon. Member is actually right. It is
ac,tua'lly the fault of the previous Government, whose Members are now
demonstrating in front of us, in terms of misutilisation of Air India’s routes and
in a very deliberate way, destroying the effectiveness of Air india in terms of
being able to build out its routes. ...(Interruptions)

Madam Speaker, the hon. Member and the people of this country will be
very pleased to know that since our Government assumed office, we have
actually grown Air India dramatically. ...(/nterruptions) We have used our
routeé in the best way possible, and as a result of that Air India has achieved a
very impressive turnaround: | would like to give the hon. Mé_‘mber some
numbers so that he understands how we have utilised these routes.
...(Interruptions)

We have increased the capacity of Air India by 28 per cent. The number
of planes has gone up from 96 tb 118, and even as we have done that, the
plane load factor has grown from 73 per cent to 79 per cent, demonstrating
that we are using our routes very well. ...(inferruptions) Yields have gone up.
Hon. Member, the number of revenue passengers has gone up from 154

million a year to 20.7 million a year while our on-time performance is 78 per '
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cent has held steady. ...(Interruptions) As a fesult.of this and as a result of
addin'g these new routes, particularly international routes, as you know, we
have expanded the number of routes to the U.S. very dramaticaily; for.
example, we have increased the number of flights a week to San Francisco to
hine. Our operating profit in fiscal year 2016-17 was positive because industry
conditions .also improved and we. were able to generate an operating profit,
...(Interruptions)

So, we have addressed all of the sins of the past, all of the legacy
burdens that we got from the previous Government and achieved an
impressive turnaround. ...(Interruptions) We have addressed exactly the issue
that you mentioned, which is to expand our profitable routes, increase the
number of revenue-paying passehgers, increése our yields based on those
factors and thus achieve an operating profit.... (Interruptions)

HON. SPEAKER: | am again requesting you to go to your seats. Otherwise |

will have fo name all those who are in the Well.

_(lnterruptioﬁs)
HON. SPEAKER: The House stands adjourned to meet again at 12 o' clock.
1115 hrs

The Lok Sabha then adjoumed till Twelve of the Clock.

¢



- Apbendiv - KV
GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA
STARRED QUESTI%N NO. : 221,
(To bé answered ¢n the 27¢ December 2613)

SALE OF AIR INDIA LAND

*221. SHRI VENKATESH BABU T.G.

Will the Minister of CIVIL AVIATION
aliete fdumeier w50 be pleased to stafe:-

- (a) whether the Air India is having huge tracts of unutilized land at various
cities in the country; ‘ ' -

(b) if so, the details thereof, city-wise;

(¢) whether the Air Tndia has proposea to sell its unutilized land including
prime land;

(d) if so, the detmls thereof and the amount of revenue likely to be generated
therefrom; and ' '

{e) the steps taken to wercéme the public carrier fromi debt trap?
ANSWER

Minister of State in the Ministry of CIVIL AVIATION
T fameTor o f Tea . . (Shri Jayant Sinha)

{a) to (é): A statement is laid ox the table of the House.
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STATEMENT IM REPLY TO PARTS (a) TO (e) OF LOK SABHA
STARRED QUESTION NO.221 TO BE ANSWERED ON 27.12.2018
REGARDING SALE OF AIR INDIA LAND TABLED RY SHRI
VENKATESH BABU T.G., MP ; - iy

(a) & (b): Air India possesses 30 un-utilised tracts of land, details of which
are at Annexure. 5 | : :

(¢) & (d): The Cabinet Committee of Economic Affairs (CCEA) had
approved Turn Around Plan (TAP) and Financial Restructure Plan (FRP) of
Ailr India on 12th April 2012 which, inter-alia, includes the monetization of
Real Estate Assets in Air India to the tune of Rs.5000 crore over a 10 years

period with the annual target of Rs.500 crore from the financial year 2013
onward.

Air India has planned to monetize its unutilised/surplus immovable real estate
assets over the next few years. Till date, Air India has realized an amount of
Rs.410 crore through sale of its non-core assets in various cities in India and
abroad. Air India has also realized a rental income of Rs.314 crore approx.
Further, amount of revenue likely to be generated from monetisation of
lanﬂ%mperties depends on the bid process and subject to No Objection
Certificates (NOCs) from concerned authorities. '

(¢): The Government has prepared a Revival Plan of Air India which focuses
on building a competitive and profitable airline group. The Revival Plan
comprises several major elements including:

(i) A comprehensive financial package, as approved by Government of India -
this includes transferring non-core debt and assets to a SPV

(ii) Higher levels of operational efficiency by strengthening management and
implementing best practice business processes

(iii) Robust organizational and governance reforms to be implemented by an
eminent Board '

(iv) Differentiated business strategies for each Air India's core businesses

(v) World-class HR practices te ensure a talented and motivated workforce
and

(vi) Sale of non-core real estate assets and strategic disinvestment of
. subsidiaries such as Air India Air Transport Services Ltd.

Wik kk
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Hansol, Neat Indira Bridge, Ahmedabad

SL Descriptiocn/Location Area

No.| _ ) : . . ({in Sgm.)

1. AT Plot of land at Baba Khatak Singh Marg, New Dethi 14326*

2. | Residential Plot at Gurgaon. - 420

3. Commetcial Land at Rail Head Complex, Rakh Bahu, 1518
Residency Rd., Jammu

4. Residential Land at Sector-3, Trikuta Nagar, Jammu 1138

5. | Land for Housing colony (13 Flats) 8094
Vidyadhar Housing Colony, Khasra No.16C & 17K SADA,
Khajuraho

6. | Residential Land for Housing Colony 9861
8, Hyderpura Bye Pass West Distt. Badgam, Srinagar

7. - | Land for Booking Office, Near Bus Stand, Behind Telephone 2090
Exchange, Khajurgho

8. | Commercial Land for Booking Ofﬁcc, at Indira Naga.t - 804
Bengaluru.

9, | Land for office premises at Udaygir, Bengaluru, 25617

10. {ILand for Housing Colony at Gangamuthanahalli, Bengalutu. 5827

11. |Land for Housing Colony at NCC  Nagar, 2479
Thiruvananthapuram '

12. | Residential Plot at Krishnaswamy Nagar, Pankaja Mills Road, 4024
Sowtipalayam  Village, Ramanathapuram, Coimbatore,

.| Tamilnadu

13. | Vacant Land at PlotNo. 1 & 4 undet Dag No. 404 & 405 of 3519
Patta No. 180, Mouza Dibrugath Town, Ward~
Gabherupathar,Sub-District- Dibrugath, (Assam)

14, | Commercial Vacanr Land at B. No. 6 of Dag No. 414, 1038
Tourist Lodge Compound, Kohima Road, neat Su.pcr Market,
Dimapus

15. | Vacant Re&de'ltmi Land at Dag No. 487, Village Bor]har 1405
Mouza — Kakhin Rani under Palasbari Circle, Guwahati
(Assam)

16. | Residential Plot for Staff Quarters at Khaikhali, Kolkata 10684

17. | Commetcial Land at Plot nos. 951,953 & 954, Ward No. 1, 566
Street No. 46, Revenue Vﬂlagc Mubarrampur, Bast Gandhi
Maidan, Patna

18. | Land for staff f)uafters at Sardar Nagar, Site No.1 Vibhag-1, 16000
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19.

Land &: Building for Booking_ Office, Airlines House, Station

——r

399

Road, Near SBI, Bhuj, . ‘

20. | PlrtNg.21, Ghanshyam Nigar, Bhuj, Kutch, Gujarat 2500

21. | Commercial Land for Booldng office at Jamnagat 1000

22. ;06 Residential Plots, Charkop, Kandivali, Mumbai 5410

23. | Residential Plot No.24, Sector 27, CIDCO, Nerul, Navi 100021
Murnbai

24. | Residental Plot No.2, Sector 27, CIDCO, Nerul, Navi 69973
Mumbai :

25. { Land for Booking Office at Angels Chamber, Dheber Road, 1076 ]

1 Rajkot ' '

26. | Residential Plot no-43, 44 78 & 79, Village Nana Mava, 1331
Rajkot '

27. | Land for Booking Office, T.P. Scheme No.9, Plot No,1, 2000
Vadodra - :

28. {Land fot Staff Qtrs., Plot mo. 8,9,10, Sutvey No. 3(Part) 706

| Town Center, Bajipura, Aurangabad

29. | Bungalow Plot no. ASL-56 Survey no. 925 in Ashwin L at 385
New Nashik.

30. | Residential cum Commercig] Land at Laxmi House, Mount 5371
Road, Teynampet, Chennai. ]

* Note: Property handed over to Minis
on as is whete is basis.

Fkshokdeok
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1101 % hrs
ORAL ANSWER TO QUESTION

HON. SPEAKER: Q. No. 221

| (Q. 221)
aﬂwmﬁgqﬁﬂum&{@wsﬂwm ...(CTTGH) eTE ST, H
ST ETe AT T o & T ST AT € R ... (e $9 S0 ¥ @RI
SrnRd 3 S Y e 4 8, . () o
HON. SPEAKER | am requesting all of you to go to your seats. Otherwise,
today | will be naming you. & GTF:T Ebﬁﬁﬂﬁ &7 | | am again and again telling
you.

... (Interruptions)
5 e ey RAE ; aremer o, SO ATeT § ARG 1 Sff 9 T8 ST e §
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Wﬁwmﬁ,wﬁﬁ%wﬁaﬁgﬁmwﬁaﬂ?aﬁ@%ﬁﬁ
BT T BT B IR TD?
&t s River : AT orege o, TH ST, 98 R SR R B, AT A
W#Hﬁwﬁ,w@éwﬁﬁaﬁtﬁm%ﬁaﬁﬁﬁﬁsﬁw SEEEAIESIN
PYTer & 5 TERTE AR i ST 6 Wi waTE ST 3 SO IRCeRT S E,
ST WE P F I B T S (NG B AT I W 7 PRidegeRT
< 81 . ey T P R e s o o R o e

A
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R R & R st TR &, st o vt s R o ey
T ST QR it +f R o S e d W 8 o weRaE s
3 SIS BT SN GTerT ferar v el e ¥ AT wor S o & o T
S TR 1 et i & e e aite HoRE @ i o e & o
...(cTaHT) mzﬁmmeﬁ%ma%wvﬁw&aﬁgaﬁrw
W%sﬂ?wwwﬂmmﬁl .. (CTTET) '
31 S e RAE : ez wEteR, ST S ¥ U ol R A s o 3
B & ST =8 §] BT VR SRSUT Wil § &7 ¥ R SR 3 e W &
TR & "W SfSAT W £ <, o SRT ChINT ST WS 8 & ol o gut
difeat e s el &, wwﬂﬁa‘rwwzﬁm%ﬁrwsﬁm%wgaﬁmmdﬁas |
el ST 31 SR IR R 9 SReaT &) o ey 1
| STe2e FEIe, ﬂmﬁwﬁwwvﬁﬁmmﬂmgaﬂ?
aﬁmﬂﬁm§%wwwﬁaﬁaﬁwaﬁaﬂm%¢ B X T BHART
¢fear, samT Wwaﬁmaﬂﬁﬂ?www#m amgzcrwa@n#
REHT A P ot Hrelier wift Sft a1t o & B1E s i
ST ST Ri=eT: sreuy Aee, AR WS Dl T T 8 et G ¥ ok oy
aﬁwwmwéﬁ (g
SHRIMATI P.K. SHREEMATHI TEACHER : Thank you, Madarm Speakér. 1
would like to ask a Supplementary about the Kannur International Airport.
---{Interruptions) The hon. Minister may give a positive answer.

The Kannur Airport, which has already started two weeks ago, has a

4,000-metre runway. It s a very beautiful international airport,

...(Interruptions)
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i would only like to ask the hon. Minister whether he would start the Air

India 'service from New Delhi to Kannur and Kannur to New Delhi. | hope, the
anéWer of the hon. Minster would be positive...(Interruptions) |
SHRI JAYANT SINHA: Hon. Madam Speaker, | am happy' to let the hon.
Member know that under UDAN, there have been many bids for Kannur Airport
to operate services from Kannur Airport to many different airports around the
country including Hindon, which is near Delhi. So, as soon as Hindon is
ready, | am sure that we will be starting services from Kannur to Hindon also,
which will make the passéngers_ come to Delhi very comfortably and
conveniently...(Inferruptions
HON. SPEAKER: Hon. Members,_ please, listen to me.

... {Interruptions)
HON. SPEAKER: | am requesting all of you to go back tb your seats.

... {Interruptions)
HON. SPEAKER: | also want justice for all of them, who want o ask questions
and who want the House to run.

... (Interruptions)
HON. SPEAKER: Tod.ay, | am telling every leader that all these things should
stop, now. - |

... (Interruptions)
HON. SPEAKER: | will name all of you, who are standing in the Well.

So, [ am requesting all the leaders to please behave properly.

... (Interruptions)
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HON. SPEAKER: | am sorry; please go back fo your seats.
... (Interruptionsy
HON. SPEAKER: Shri Sharad Tripathi, please ask your Supplementary,
| . ... {Interryptions)
ot e B : AT orezre W ST TR SR T TB BT SHfey v
HE, o1 forg & SnmuesT Sge-age erare aRaT g .. (caau)
ARFRT 31678 : T o, 5 SRY ol % arreny alery S, s sl
o (TEEF)
\ M o1 e ; et areerer s, i areet AR dfféret 7t et o, ey

TR A 1934 SRS MR AT SR I IR W Tt R R W oy
27 5 R o 1 SRR g, 9% ST TR R U s o 8. ot
forreiRRar 2Red & o & s & --(STHIT) ST Tfo BRI S s1erT &) gt
z fﬁwﬂ”rai”r'é’r ® W7 A T R aEly o vfavem de I sovdeEe
ST ] . - (AT T AT AT Sf e FoTT P STy a5 R w70 s
, ﬂwﬁw%wwmzﬂ?...(mﬁlﬁ)

A ST Ry : Aha sreaer o, T TeroRdT ¥ Ry A2 S B, I anef

Wméﬁaﬁa...@uﬁaﬁ)wmﬁﬁwaﬁwﬁmwwﬂwm%
BRER WW%WWWWWWW#WWWW
olfehT a8 St ol &, I8 AT 3 TET ST GATHI .. @ﬁaﬁ)awmwaﬁrmﬁ
T U g7 &, mg%%mw%wmmmméﬁm_

@Y D et QB & BT 3ol 7 Tper = BT W T N TaRT gy
ﬁ?ﬂ?\—mﬁ‘a (STTET)

£4



Lo s B

HON. SPEAKER: Mr. Kharge, | am really sorry; 310 §9 81 ¥ 2T ¢ geang
T T ET B 28 BN ¥ o o, F e B R 12 99 ot 3relrSs e,
12 9T [T I ¥ ST Ry SaT S, 7R ST 3 1T §Y U T A A1 e
T&T SR P N | am really sorry for that. You please understand. Whatever it is,
i witl not listen to it, now.

... (Inferruptions)
Y STEaT: T DHET FTe 817 1Y STUH el i ST BRI
SHRI MALLIKARJUN KHARGE : Madam Speaker, we are readsr to cooperate
fully. "1 am requesting you to direct the Government to constifute a JPC. They
~ have looted the money ...(Infenupﬁons)
HON. SPEAKER: This is not the way. | am sorry.

... (Interruptions)
o afiiT W : Tead e, H T g ARY § Air India is & national
carrier of the country and being a national carrier of the country, we always feel
proud of it. But the fact remains that it is making losses for years together.
..'_.(fnterruptfons) Recént[y, the ground staff went on strike. The hon. Minister

came forward to resolve the issue. ...(Inferruptions)

HON. SPEAKER:- | wani the names of all of them.

... (Interruptions)
SHRI ARVIND SAWANT : But after giving promises also, the Issue is pending.
T & TREATE W B IR I8 Bl ST A1 3S AMETEoR & HIT Hi T Bl E,
T 3 T e &, b e e 9B § 9 ol W feerT TgpTode g
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5T ST 8T 5 when you are going to do land monetization? if the land is
already encroached by someone how are you gaing to do jt ...(Interruptions)
aﬁﬁmaﬁ-waﬁwmmaﬁﬁwﬁaw%ﬁ?mmﬁww
ST < Sy §7 ... () a’ra‘mmamaﬁmwﬁ“s“, s S8 Bedrer
o B SR ST ST T R R S T T BRI 28 et
o A e Ry 2, v S e e e v w7 . ey

ST SRiE R=aT : oreaer W, maawws'%m%wa?s‘w@%,
| o ST SR T @) a1 ¢ i i e o o T, 9w o ¢
%,wwﬁm}ma}ﬁ#éﬂ%mmﬁm%i...(wﬁamﬂﬁmmgqagﬁ
'ww%mﬁmmmﬁﬁmm@%maswmﬁmﬁqw
oft, R R B T o, Se SR @ A 410 IS o B Ry 7w g
B1....(EeT) &9 @Y o Yeer 344 TRIS B AT fiyer FOrRT-forey sty ey
awaﬁvﬁ#ﬁwﬁwma..(mm aﬁ-ﬁrﬁaﬁwwaﬁs‘ﬁaﬁ%mma@r
§UE, S IR & @l W R & it g W AR BT ARGEF 1q e
oA, Wﬁﬂmﬁ%ﬁ%aﬂ?aﬁw%mmﬁﬁm-w@
81.... (T | |

SHRI DINESH TRIVEDI : Thank you very much for letting me ask this
question. Madam, when we tatk about monetisation of assets, one of the
888ets fe the routes. ... (inferruptions) Air India is one of the best airlines in the

world. One of the reasons why Air India has gone into red is because you have

¢
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not really utilized your routes éfﬁciently and the routes were given to somebody
else. ...(Interruptions)

My question is: are you having é relook at monetising the routes of Air

India? | am not blaming your Government. It has happened before that. Are
you going to have a relook at the routes of Air india? ...(Interruptions)
SHRI JAYANT SINHA: Madam Speaker, the hon. Member is actually right. Itis
actually the fault of the previous Government, whose Members are now
defnc;nstrating in front of us, in terms of misutilisation of Air India’s routes and
in a Véry deiiberate way, destroying the effectiveness of Air India in terms of
being able to build out its routes. ...(Interruptions)

Madam Speaker, the hoﬁ. Member and the people of this country wili be
very pleased to know that since our Government assumed office, we have
actually grown Air India dramatically. ...(Interruptions) We have used our
routes in the best way possible, and as a result of that Air India has achieved a
very impressive turnaround. | would like to give the hon. Member some
numbers so that he understands how we have utilised these routes.
. .(!nterruptfbns)

We have increased the capacity of Air india by 28 per cent. The number
of planes has gone up frolﬁ a6 to 118, and even as we have done that, the
plane load factor has grown from 73 per cent to 79 per cent, demonstrating
that we are using our routes very well. ...(Interruptions) Yields have gone up.
Hon. Member, the number of revenue p'assengers has gone up from 154

million a year to 20.7 million a year whilé our on-time performance Is 78 per
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cent has held steady. ...(!nterrubtfons) Aé a resuft of this and as a%ésult of
adding these new routes, particularly international routes, as you know, we
have expanded the number of rdutes to the U.S. very dramatically: for
example, we have increased the number of flights a week to San Francisco to
nine. Our operating profit in fiscal year 2016-17 was positive because industry

canditions also improved and we were able fo generate an operating profit,

...(Interruptions)

So, we have addressed all of the sins of the past, all of the legacy
burdens thét we got from the previous Government and achieved an
impressive turnaround. ...{Interruptions) We have addressed exactly the issue
that you mentioned, which is to expand our profitable routes, increase the
'numﬁer of revenue-paying passengers, increase our yields based on those
factors and thus achieve an operating profit.... (Interruptions)

HON. SPEAKER; | am again requesting you to go to your seats. Otherwise |

will have to name ali those who are in the Well.
... {Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 12 o’ clock,

11 15 hrs

The Lok Sabha then adjourned till Twelve of the Clock,
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Apbendix—XV

Extracts from Manual of Parliamentary Procedures in the Government
of India, Ministry of Parliamentary Affairs, New Delhi.

Chapter 8

| Assurances |

8.1 During the course of reply given to a question or Definition
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Time limit for
fulfilled within a period of three months from the date of ﬁﬁgﬁiﬂn
the assurance. This limit has to be strictly followed.

83 To ensure early fulfillment of assurances, entire OnlineAssurances
process beginning from culling out of assurances from ?émc’sr;“g System
the proceedings of the House to the submission of
Implementation Report including extension of time,

dropping and transfer of assurances have been automated

through a Software Application named “Online Assurances

Monitoring System” (OAMS). Requests for extension of

time, dropping or transfer of assurances and submission

of Implementation Report through any other offline mode

shall not be entertained under any circumstances.
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8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it

- may upload its request at ‘OAMS’ within a week of treating

such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval

~of the Minister concerned and this fact should be clearly

indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/l.ok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section
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8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfili

such assurances and keep a watch thereon in a register as
at Annex 5.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the I.ok Sabha and the Rajya
Sabha assurances, entries therein being made session
WISE.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
'information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’® in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

i
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8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. Afier online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at‘OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/l ok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
ordet/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2
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8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are scrutinized
by the new Committee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.
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Appendix -XVI
MIN

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room B/, Parliament House Annexe, New

Deihi.
‘PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Ramesh Chander Kaushik
3. Shri Kaushalendra Kumar
4, Shri Santosh Pandey
5. Shri Pashupati Kumar Paras
SECRETARIAT
1.  Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3.  shriS.L. Singh - Deputy Secretary
WITNESSES
Mini of Civil Aviation
1. Shri Pradeep Singh Kharola - Secretary
2, Smt. Usha Padhee - Joint Secretary
3. Shri Satyendra Kumar Mishra - Joint Secretary
4, Smt. Rubina Ali - Joint Secretary
5. Shri Angshumali Rastogi - Joint Secretary
6. Shri Amber Dubey - Joint Secretary
7. Shri Arun Kumar - DG, DGCA
8. Shri Pranjol Chandra - Director
ini f iamen ai
1. Shri P.K. Haldar - Under Secretary



3. X00X 200X 200K 2XXXX XXX XXX
4. JOOKKX XXXKX XXX XXXXX XXXXX XXX

5. Thereafter, the representatives of the Ministry of Civil Aviation and the Ministry of Pariiamentary
Affairs were ushered in. Welcoming the witnesses to the sitting of the Committee,- the Chairperson
impressed upon them not to disclose the deliberations of the Committee to any outsider. The
Committee then took oral evidence of the representatives of the Ministry of Civil Aviation regarding
pending Assurances. The Committee were perturbed to note the long pendency of the Assurances of
the Ministry. The Chairperson asked the Secretary, Ministry of Civil Aviation to give an overview of the
pending Assurances of the Ministry and also enquired about the internal mechanism and system of

monitoring and reviewing the im'p!ementation of pending Assurances in the Department.

6. The Secretary, Ministry of Civil Aviation accordingly briefed the Committee on the above issues.,

The Chairperson asked the representatives of the Ministry to furnish the Minutes of their review

meetings for monitoring of pending Assurances.

7. The Chairperson and Members thereafter raised various queries and sought certain clarifications
on the 14 pending Assurances (Annexure-III) taken up for the day. The witnesses responded to these
queries and also provided clarifications. In view of the explanations submitted by the representatives of
the Ministry during the course of oral evidence, the Committee acceded to the request of the Ministry
to drop the Assurances mentioned af Sl. Nos. 2 and 7. As some queries required detailed reply and
inputs from various quarters, the Chairperson asked the withesses to furnish written replies on the

same in due course.
8. The evidence was completed.

9, The Chairperson thanked the witnesses for deposing before the Committee and furnishing the

available information on the queries raised and clarifications sought by them.

10.  The witnesses, then, withdrew.
11. A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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Statement of pending Assurances pertaining to the Ministry of Civil Aviation discussed during
oral evidence held on 03.12.2020 '

S. No. SQ/USQ No. dated Subject

#1. USQ No. 1509 Naming of Airports
dated 30.11.2011

2. usQ No. 2516 Airport Expansion Projects
dated 28.03.2012

# 3. USQ No. 1165 Flying Schools/Institutes
dated 01.12.2014

#4. UsQ No. 1916 Flying Training Institutes

' dated 09.03.2015

#5. USQ No. 932 Flying Training Institutes
dated 27.07.2015

#6. USQ No. 1231 Installation of GAGAN System at Airports
dated 01.12.2014

7. USQ No. 1319 Land for Airports
dated 03.03.2016

#8. 5Q No. 464 Night Landing Facility at Airports
dated 06.04.2017

(Supplementary by Smt. Darshana
Vikram Jardosh, M.P.)

#9. USQ No. 3181 Slots at Dubai Airport
dated 03.08.2017
#10. USQ No. 3986 Renaming of Airports

dated 10.08.2017

#11. Special Mention dated 04.01.2018 by |Action against Jet Airways Pilots for Cockpit Fight
Dr. Kirit Somaiya, M.P,

12, USQ No. 560 Air India Incident
dated 13.12.2018

13. SQ No. 221 dated 27.12.2018 Sale of Air India Land
(Supplementary by Shri Uday Pratap
Singh, M.P.)

#14. SQ No. 221 dated 27.12.2018 Sale of Air India Land
(Supplementary by Shri Sharad :
Tripathi, M.P.)

*Implementation Report laid on the Table of the House on 11.02.2021.
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIFTH SITTING
(19.02.2021)

The Committee sat from 1100 hours to 1215 hours in Committee Room i 28
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson

MEMBERS

2. Shri Ramesh Chander Kaushik

3. Shri Kaushalendra Kumar

4. Shri Pashupati Kumar Paras

5. Shri M.K. Raghavan

6. Shri Chandra Sekhar Sahu

SECRETARIAT

1. Shri Pawan Kumar 5 Joint Secretary

2. Shri Lovekesh Kumar Sharma . Director

3. ShriS.L. Singh - Deputy Secretary
WITNESS

Ministry of Women and Child Development

L. Shri Ram Mohan Mishra - Secretary

2. Shri Ashish Srivastava - Additional Secretary

3. Ms. Pallavi Agarwal - Joint Secretary

4. Ms. Aastha Saxena Khatwani Joint Secretary

5. Ms. Aditi Das Rout = Joint Secretary

Ministry of Parliamentary Affairs
1. Shri P.K. Haldar - Under Secretary

XXXX XXXX XXXX



2. Thereafter, the Committee considered and adopted the following two draft
Reports and authorized the Chairperson to present the same at a later date after
carrying out verbal and conseguential changes.

()  Draft Forty-third Report (17" Lok Sabha) regarding ‘Review of Pending
Assurances pertaining to the Ministry of Civil Aviation’; and

(i)  Draft Forty-fourth Report (17" Lok Sabha) regarding ‘Review of Pending
Assurances pettaining to the Ministry of Law and Justice (Department of
Legal Affairs)’.

3. XXX XXXX XXAX
4, HXKX XHXAX XXX
XXXX XXX XXX
6. XXXX XXXX XXX
7. XXXX XXXX XXX
XXXX XXX XXX
9. A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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